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LEGISLATIVE ASSEMBLY.
Friday, 3rd March, 1933.
The Assembly met in the Assembly Chamber of the Council House at

Eleven of the Clock, Mr. Deputy President (Mr. R. K. Shanmukbam
Chetty) in the Chair.

QUESTIONS AND ANSWERS.

REPORT OF THE CAPITATION RATE TRIBUNAL.

622. *Mr. B. Sitaramarsju: (a) Will Government be pleased to state
whether the Capitation Rate Tribunal has concluded its sittings and sub-
mitted its report?

(b) If the Capitation Rate Tribunal has submitted its report, will
Government please state whether that report will be made available to
the Members of the Legislative Asgembly now?

(c) Will the Legislative Assembly be given an opportunity to discuss
the report of the Tribunal? :

Mr, G. R. Y. Tottenham: (a) Yes, Sir. The report of the Tribunal
was presented to the Prime Minister on the 17th January last.

(b) and (c). The nature of much of the mate:ia] placed before the
Capitation Rate Tribunal necessitates careful consideration by His Majesty's
Government and the Government of India before the question of the
publication of the report can be decided. The whole matter is receiving
careful consideration, but no indication can yet be given of the date on
vhich a decision will be reached.

Diwan Bahadur A, Ramaswami Mudaliar: Apart from the question of
the decision by His Majesty's Government, what is the nature of the
objection to the publication of the report itself, a report by three judicial
officers ?

Mr, G. R. ¥. Tottenham: As I have said in my answer to the question,
the material placed before the Tribunal, which is referred to in the report,
requires careful consideration by His Majesty’s Government and the
Government of India before the question of its publication can be decided.

Mr. B. V. Jadhav: Does the Honourable the Army Secretary mean
to say that the material placed before the Committee is confidential ?

Mr. G. R. F. Tottenham: Of course that is a matter of opinion. In
fact, it is the matter which is under consideration at the present moment.

Mr. B. V. Jadhav: Will that material be published for the information
of this House?
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Mr. G. R. ¥. Tottenham: I cannot give any further information at the
present moment, but I will make an announcement as soon as possible.

Mr. B. Das: May I inquire whether the views of the Government of
India, which are in agreement with the views of the non-officials, were
well represented by the two advocates that represented India, and is the
Army Secretary satisfied that India's case was well put.

Mr. G. R. ¥. Tottenham: I am quite satisfied on that point.
Mr. B. Das: Has the Honourable Member gained his point?

Mr. G. B. Y. Tottenham: The Honourable Member may draw such
econclusions as he wishes.

Diwan Bahadur A. Ramaswami Mudaliar: May I ask the Army Secre-
tary whether he will he prepared to communicate to His Majesty's
Government that it will be neither fair to His Majesty’s Government nor
to India if the decision of the Tribunal is not published in full, but only
the decision of the Government thereon is published ?

Mr. G. R. ¥. Tottenham: I can assure my Honourable friend that his
views and the views of other Honourable Members will be fully represented
to His Majesty’s Government on that point.

IMPROVEMENT OF THE CONDITION OF SERVIOE APPLICABLE TO GOVERNMENT
PEONS EMPLOYED IN BomBaY.

623. *Mr. B. V. Jadhav: (a) Will Government be pleased to state
whether they have received a petition from the Government Peons’ Union,
Bombay, praying to them to improve the conditions of service applicable
to this class employed in Bombay?

(b) Are the Government of India aware that by Resolution No. 1906,
passed in April, 1928, the Government of Bombay have provided that peons.
who retire after completing 80 vears’ qualifying service, would get pension
equal to half their average emoluments?

(c) Have the Government of India passed any orders on the petition
mentioned in part (a)? If so, will Government place a copy of their orders
on the table of the House?

(d) If the reply to part (¢) be in the negative, are Government
prepared to consider the question whether gervants domng the same work
n the same place for two Governments should not get the same remuners.
tion and the same pension?

The Honourable Sir George Schuster: (a) Petitions from the Govern-
ment Peons’ Union, Bombay, have recently been received, asking that &
Resolution on this subject should be moved and passed in the Legislature.

(b) Yes.

{c) No.

{d) The Government of Bombav alone has made pension rules of its
own, differing in substance from those of the Civil Bervice Regulations.
The Central Government has servants in every Province and cannot eon-
template making changes in its pension rules limited in application to 1
servante in one particular Province.
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> INTERRST IN THE IMPERIAL BANK OF INDIA REFUSED TO BE TAKEN BY
- MusLiMs ANpD MusLim TruUsTs.

624, *Shalkh Sadiq Hasan: Will Government please state (a)
bow much interest payable to Muslims and Muslim Trusts was in the
Imperial Banks of India during 1931-32 which they refused to take on
religious grounds, and (b) how it was utilised?

The Honourable Sir Gearge Schuster: Government. regret that they
have no information.

Khan Bahadur Hajee Wajihuddin: Will Government be pleased to
wmake an inquiry and get the information ?

The Honourable Sir George Schuster: I would remind the Honour-
able Member that the Imperial Bank is not a Government institution and
Government must be very careful in using its position to try and force
the Imperial Bank to give information on points of this kind.

Dr. Ziauddin Ahmad: Though it is not a Government institution, it
is under the protection of the Government and it is only asking for informa-

tion, and not taking any control over the administration. Will the Gov-
ernment ask for this information?

The Honourable Sir George Schuster: The Government are always very
careful not to interfere with the independent position of the Imperia] Bank
of India,

Dr. Ziauddin Ahmad: Asking for information is not interfering with
independence. That is an entirely different matter.

Mr. Lalchand Navalrai: Does the Honourable Member mean that the
Imperial Bank will object to giving this information?

The Honourable Sir George Schuster: I do not know that I have gob
any evidence of the actual attitude of the Imperial Bank on this particular
-question,

‘Mr. Lalchand Navalrai;: Will the Honourable Member therefore find
that out?

The Honourable Sir George Schuster: I should be pleased to find that
«aut,

Sir Leslle Hudson: Will the Imperial Bank give such information to
nn ordinary individual ?

The Honourable Sir George Schuster: I think it is extremely doubtful.

. Dr. Ziauddin Ahmad: What is the other method open to.us in (;;-hxs
matter? The Imperial Bank is maintained by our money and if t}ie v:'(:;
ernment withdraw their support, the Imperial Bank cannot exlsttl';.- n e
of that fact, will the Honourable Member tell us what is the other me

for us to get this information? T8
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The Homourable Sir George Sohuster: I am not quite sure that I
followed the Honourable Member's question. I must of course dissent
from his original premise that the Imperial Bank is maintained by Gov-
ernment. The Imperial Bank renders certain services to the Government
and receives for those services no more than the ordinary commercial
remuneration. As regards the question of a method for obtaining this
information, I would put it to the Honourable Member that the information
is not of u very strikingly important kind and a Bank, in discharge of its-
duties, must be under some limitations as regards the information it can
supply in relation to the affairs of particular clients.

Dr. Ziauddin Ahmad: Since there are certain persons who refuse to
take money in the shape of interest, they would be willing to give this
interest to charitable purposes. Is there any means of getting this informa-
tion, because this money which really belongs to the Mubammadsns could

be utilised for charitable purposes?

The Honourable Sir Brojendra Mitter: There is a recognised method
of dealing with this subject. That is known as originating summons.
By means of an originating summons, you can get the necessary relief.

CoRRRSPONRDENCE BBTWEEN H. E. THE VIOEROY AND MB. GANDHI
PRECEDING THE LAUNOHING OF THE CIviL DISOBEDIENCE MOVEMENT.

625. *Mr. M. Maswood Ahmad; (a) Is it a fact that Mr. Gandhi, on
landing at Bombay on the 28th December, 1931, sent a telegram to
H. E. the Viceroy on the 29th December, 10817

(b) Is it & fact that the reply was that Mr. Gandhi could see His
Excellency only if he agreed not to discuss the Ordinanoces or the repressive
measures ?

(c) Is it a fact that the rule of repression and Ordinances in the Frontier
had begun before the return of Mr. Gandhi from the Round Table Con-

ference ?

The Honowrable 8ir Harry Haig: (a) and (b).-T would refer the Honour-
able Member to the correspondence which passed between His Excellency

the Viceroy and Mr. Gandhi immediately preceding the launching of the
present civil disobedience movement, which was published in January,
1932,
(¢) I would refer the Honourable Member to the statement issued by
the Governor General 1n Council on the 4th January, 1932, and the state-
ments issued by the Chief Commissioner of the North-West Frontier Pro-
vince on the 24th and 80th of December, 1981, which were laid on the
table in reply to. Kunwar Hajee Ismail Ali Khan's question No. 417 on
the 22nd February, 1982. These statements explain the sjtuation in the
North-West Frontier Province which necessitated the action taken.

PROTECTION TO THE GLASS INDUSTRY.

626. *Mr. Gays Prasad Singh: (a) Will Government kindly state
whether the Tariff Board has since submitted the report on the questiol}
of protection to the glass in in accordence ‘with the Commerce
Department Resolution No. 488-7 (2), dated the 20th October, 1981? It
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(b) Will Government kindly explain the cause for delaying the recom-
mendations ?

(c) Have Government received representations from individuals and
commercial bodies? I1f so, from whom !

d) Are Government aware of the dumping of foreign glaes goods on the

Indian market, and are they also aware that the delay in the grant of
protection is aggravating the condition of the Indian manufacturers?

The Honourable 8ir Joseph Bhore: I would invite the attention of the
Honourable Member to the replies given to Lala Rameshwar Prasad
Bagla's questions Nos. 772, 778 and 774 on the 26th September, 1932,
and to Bhai Parma Nand’s questions Nos. 869 and 870 on the 7th Novem-
ber, 19382, to which I have nothing to add.

Mr, B. Das: Is it a fact that the Honourable the Commerce Member
is not taking any action on the report of the Tariff Board on the glass
industry as the representatives of the glass industry are not as vociferous
as the Bombay millowners and their millionaire beggars in Delhi?

The Honourable 8ir Joseph Bhore: I can assurs my Honourable friend
that that is not tke case.

ESTABLISHMENT OF A CENTRAL INDUSTRIAL BANK IN INDIA.

627. *Mr. B, Das (on behalf of Lala Rameshwar Prasad Bagla): (a)
Are Government aware that there is a pressing need for Industrial Banks
throughout the country?

(b) Will Government please state if the Indian Industrial Commission
of 1916-18 recommended the establishment of a Central Industrial Bank
in India? ‘

(c) If the reply to part (b) be in the affirmative; will Government
please state if an investigation into the question of establishing a Central
Industrial Bank, as proposed by the Indian Industrial Commission, was
ever made by them in the past? If so, when?

(d) Are Government aware that Tndustrial Banks have played a very
important part in the development of industries in Japan and Germany ?

(¢) Are Government prepared to consider the desirability of instituting
an early inquiry into the question of establishing or supporting the
-establishment of Industrinl Banks throughout the country?

The Honourable Sir George Schuster: («) This is a matter of opinion.
(b) Yes. This is n matter in which it is not possible to give a skort
answer, ' | .
(c) The question was examined by the Provineinl ard Central Banking
Enquiry Committees in 1920-1981.  The nttention of the Honourable
Member is invited to the statement laid on the table of the ngse on the
80th Neptember, 1932, showing the action taken on the various recom-
mendations of that Committee. .
~ (d) Yes. :
(e) In view of the recent enquities by the
Banking Committees, Government do not feel tkat any f
called for_ ' ' i

Central and Provincial
urther enquiry 18
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Dr. Ziauddin Ahmad: May I put a supplementary question? In reply
to part (a) of the question, the Honourable Member said that this was &
matter of opinion. Then do I conclude from this that tLe Government do
not consider the establishment of this Bank to be a pressing need?

The Honourable Sir George Schuster: My Honoursble friend Las
quoted the first part of my reply. In the second part I said that this is.
a matter on which it is not possible to give a skLort answer,—because it is
very difficult for me to give a short answer which will not be misleading.
My attitude would be that any development of sound banking in a country
Iike India would bhe of great advantage to India.

Dr. Ziauddin Ahmad: I thought the recommendation of the Commission

was very definite about this point and that, therefore, there was no room
for any difference of opinion or for saying that it was a matter of opinion.

Pay or CLErks oF THE INDIAN ARMY SERVICE CORPS.

628. *Bhal Parma Nand: Arising out of the answer given by Govern-
ment to starred question No. 41(b)(1), put by me on the 26th January,
19382, will Government be pleased to state: ’

(a) whether it is not a fact that none of the serving clerks of the
I. A. 8. C. were recruited direct into the upper division (not
intermediate division) as introduced by A. 1. I. No. 868
of 1923, nor have any been promoted from lower to upper
division before the age of 81;
(b) if reply to part (a) above be in the affirmative, whether it is
8 fact that:
(i) clerks are normally recruited in the lower division [vide
answer given to question No. 41(a)(i{) put by me in January,
1932 Bession];

(if) the seniormost clerk on the All-India list (Mr. D. D. Deputy)
could not attain more than Rs. 265 on retirement at the
age of 55; and

(ifi) it is absolutely impossible for serving clerks of the By. and
A. T. Branch of the I. A. 8. C. to attain (in the normal
oourse) the maximum of Rs 875 laid down in A. I I.
No. 868 of 19287

Mr. G. B. T. Tottenham: Witt your permission, Sir, I will answer
questions Nos. 628 to 632 together.

The points raised by the Honourable Member are being examined and
a reply will be laid on the table in due course.

Pay or CLERES OF THE INDIAX ARMY SERVICE CORPS.

+620. *Bhai Parma Nand: (a) Will the Government of India be pleased
to state:

(7) whether before the introduction of the present grading, the
maximum rate of pay laid down for clerks of the I. A. B. C.
was Rs. 880 (including Rs. 60 bemng the increase sanctioned
in A. I. I. No. 80 of 1921 and subsequently treated as pay
proper for all purposes, vide A. I. I. No. 518 of 1821);

—

+For answer to this question, sec answer to question No. 628.
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() whether the above maximum of Rs. 360 was actually attained
by a certain proportion of clerks before retirement;

(iti) whether it is a fact that the option of retaining the old rates
of pay on the promulgation of A. I. I. No. 863 of 1923 was
not given to the then serving clerks; and

(iv) whether the object of introducing the present rates of pay
(vide A. 1. 1. No. 883 of 1923) was to give clerks of the
I. A. 8. C. better rates commensurate with the increased
cost of living caused by the Great War, as was done in the
case of all other departments and whether with this object
in view, the increase referred to in (a) above, officiating, per-
sonal and all other allowances were all merged in the revised
rates?

(b) If rerlies to part (a) (?) (it) (iti) (iv) above be in the affirmative, will
the Government of India state whether in view of the instance quoted by
Government, vide answer to question No. 41(b)(iit) put by me in January
1982 Session, the professed object of Government has been fulfilled and
whether clerks who were. previous to the introduction of A. I. 1. No. 863
of 1928, retiring on Rs. 360 cannot now go beyond Rs. 265 or thereabout
and are thus incurring large pecuniary loss both in respect of pay and
pension ?

Pay or CLERKS OF THE INDIAN ArMY SERVICE CORPS .

1630. *Bhaj Parma Nand: (a) Are the Government of India aware ot
the acute discontent prevailing amongst the I. 8. P. of the I. A. 8. C.
as voiced from time to time through their recognised association, personal
and official representations, the latest being the proceedings of their last
annual conference as published in the Conference Number of their Journal
for December 1932—January 1988?

(b) Will the Government of India be pleased to state whether they
contemplate seriously considering the question of redressing, at a very early
date, the long outstanding grievance of this class of personnel in the
Indian Army?

(c) Are Government aware that the I. S. P. of the I. A, 8. C
(8y. & A. T. Branch) are not asking for any increase in pay but are
simply praying for the rectification of the faulty grading introduced by
A. 1. T. No. 868 of 1923 s0 as to make the maximum of Rs. 875, to wl.nch
Government are committed by the above A. I. I., attainable by qualified
clerks?

GRANT or PENSION To CHECKERS OF THE INDIAN ArRMY SERvICE CORPS.

1631. *Bhai Parma Nand: Will the Government of India be pleased to
state if the question of grant of pension to checkers of the I. A. S. C.
is under consideration and, if so, when a decision in the matter is likely
to be arrived at?

PAY OF STORE-EREPERS OF THE INDIAN ArMY SERvIcE CompS.

1632, *Bhai Parma Nand: (a) Arising out of the answer given by
Government to starred question No. 41(b)(ii) put by me on the 20th
Jenuary, 1982, will Government be pleased to state whether they are

T —— —— ——— - e e e et - — 0=

+For answer to -this.question, see answer to question No. 628
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aware that barring & very few senior-most Storekeepers (Supply) of the
1. A 8. C. on the All-India list, none of the other serving men can attain
the maximum of Rs. 140 under the present grading laid down in A. I. 1.
No. 110 of 1928?

(b) Will Government please state whether it is a fact that the maximum
rate of pay laid cown for Storekeepors (Supply) of the I. A. 8. C. is
very low a5 compured with that laid down for Btorekeepers of the M. T
Branch of the I. A, 8 C.?

(c) Are Government aware that a memorial on their behalf was sub-
mitted by the I. A. 8. C. Civilian Association through proper channel
in 1929 requesting for the revision of their grading so as to bring them
to the level of the M. T, Branch Storekeepers *

(d) I replies to the above he in tne affirmative, are Government pre.
vared to consider the desirability of rectifying. the present geading of Store-
keepers (Supply) 80 @8 to bring them in line with the M. T. Branch, and
in the meantime, to adjust their grades 80 as to make the present
maximum sttainable for serving men?

-

AssaurLt oN Ramiwway Man Service OrFrFicials aND Resr Hoose
ATTENDANTS AT DELHI. i

633. *Khan Babadur Haji Wajihuddin (on behalf of Seth Haji Ahdoola
Haroon): (a) Will Government be pleased to lay on the table a copy of
letter No. Ai.-B5/A., dated the 17th March, 1982, from Mr. N. (. Sen-
Gupta of the Fostal and R. M. 8. Union to the address of the Director
General, Posts and Telegraphs, tagether with a copy of the reply to it
dent by the latter? ‘ .

(b) Will Government be pleased to state, in detail, the result of their
enquiries n respect of each of the 24 officials of the R. M. B. who are
the victims: of the alleged assault in Delhi? :

(c) Will Government be pleased to state the particulars of the L. M. 8.
officials, who applied for relief in respect of (i) leave. (i) compensation,
(7i0) transfer, ete.?

(d) Will Governmrnt be pleased to Jay on the table copies of the deeci-
sions on the said representations? K

(¢) Will Government be pleased to state whether the periods of ubsence,
necessitated on account of the injuries received by the officials, were
treated as ordinary leave and debited to the lrave account of the ofticials?

(fy Will Government be pleased to state whether they propose (i) to
comiute the leave into disability lenve or special oasual-leave, thus letting
the amount of leave, already earned as unaffected, and (&) to compensate
such officials as have actuslly suffered by remaiding under wiedicel
troatment ? o

Sir Thomas Ryan: (n) A copy of Mr. S8en-Gupta's letter to the Director-
General together witk a copyv of the Director-General’s reply is placed on
the table. , o _ .

(b) No detailed enquiries in respect of each of the officials concerned
were made by the Posts nnd Telegraphs Department ns they were charged
with offences wkich, it iy alleged, they had committed as private citizens
and not in thoir officind eapacity. ,
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{0) (i) and (ii). The officials in question are the following sorters of
-the Railway Mail Service: ’

Mr. Ram Sarup I,
Mr, Mangat Ram,
Mr. Sadat Al
Mr, Tara Parshad,
Mr. Mohan Lal, 1T,
Mr. Kifayatulla.
{iif) Government have no information.
(d) Copies of tke decisions are placed on the table.
(e) Yes.
(1) No.

S ——

Copy of a lctter No. A.-1.-85[A., dated the I7[19th March, 1938, from Srijut Nirma}
Chandra Sen Gupta, B.L., General Secretary, All-India (including Burma) Postdl
and K., M. S. nion, Delhi, to the Director-Gencral of Posts and Telegraphs,
Ncuw: Delhi.
4 |
Suvmiect :—Police raid on the Rest House, near the Delhi Clock Tower, and severe
assault on R. M. 8. officials and Rest House attendants.

T beg to offer you sincerest thanks on bebalf of members of my Union in general
und the R. M. B. officials and Rest House attendants in particular who were severely
aswulted by the Police on the 13th instant for the promptitude with which you
deputed the Senior Deputy Director-General, Mr. J. R. T. Booth, I.C.8., and Assistant
Director-Gieneral, Rai Bahadur A. K. Mukerjee to make loca] enquiries on the spot as soon
as the matter was reported to you by a deputation of the aggrieved sorters on the
next day. I must also thank you sincerely for the sympathy you expressed, in
conrse of the interview you granted me on the 15th instant, for the R. M. 8. officials
who ruffered injnries from the lathi-charge and were molested in other ways by the
Polire and for the kind assurance vou authorised me to communicate to them that
you will do everything in your powér to protect them. ‘

2. As directed by yon, I discussed the matter fully with Rai Bahadur A. K.
M_ukerjee in the light .of the: information I had gathered from some of the eys-
witnesses and victims of the Police raid by personal enquiry and inspection on the
8pet on the 14th instant and acquainted him with their viewpoint. It was gratifying
tq learn from him that after the enquiry hoth he and Mr. Booth were strongly con-
vinced of the perfect innocence of the R..M.- R, officials in the Rest House on the day
of occurrence on the alleged charge of throwing brickbats on the police force from
the Rest House building and that they took up a strong attitude before the Police
authorities and condemned the unwarranted action of the Police in connection with
ﬂge raid and the mssault. As, however, it appeared to me from my conversation vgitb
him as well as from my examination of the injured R. M. 8. officials that at the time
of the enquiry most of the viclims were absent from the Rest House un_der the
Impression that the enquiry would by conducted elsewhere I suggested to him that
& report from me embodying the results of my enquiry might possibly be of some
help to the authoritiea in arriving at conclusions and as he readily approved of the
"193 T am submitting the following report bearing only on salient points connected
with the raid. )

3. 1 visited the Rest House at shout 5-30 P.M., on the 14th March, 1032, and
was met by about ten sorters and van-peons. who were either victims of the Police
raid and assault or were eye-witnesses of the incident and hy Mr. Mulchand, Inspector,

M. 8., D. I., who was also there for making s personal enquiry. I was shown
_;z“"d and up and down the building which is a four-storied one of which the

nd, 3rd and fourth storeys are used by R. M. 8. officials as rest-house. I saw
:;ka of destruction in all the storeys. tiz., chattered door panes, windows and

hashes and broken piecas of plass scattered here and there. T was told by eve-
wiinesses that at ahout 6 p.. on the 13th instant when most of the inmates were
1; ther' Iving on their charpoye or preparing to start for the station and the rest
ouse attendants were cooking food or cleansing utensils s posse of police constables
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in uniforms, about 40 in number and armed with lathis forcibly entered the premisos
and without giving any waming whatsoever and in spite of being repeatedly told "l‘z
the victims that they were R. M. B. officials on duty continued to belabour them wit

lathis, hick them mercilessly and abuse them in the filthiest hngu.ﬁo. This
bhappened in all the three storeys and doors, windows and shashes were smashed by the
police lathis. Some of them also entered the cook-room for Muslim sorters and
assaulted the attendant while he was cooking. The Hindu attendant was asssulted
while he was cleansing utensils.

4. 1 was told that sorters Ali Hussain and Sadat Ali of D.-5 Section, sorters
Mohanlal and Taraprasad of D-11 Bection, Sorter Kifayatullah of J-Division and sorters
Kanhyalal nnd Van-peon Kamalakant of A-10 section as well as Din Mahommed and
Mahfux, Rest House Attendants sustained serious injuries while others received
minor injuries from the police assault. I could not meet those R. M. B. officials who
were reported to have sustained serious injuries except Munshi Kifayatullah as all
of them had left the Rest House. Munshi Kifayatullah whose injuries on the head
were treated and bandaged at the Civil Hospital, Delhi described with tearful eyes
that he was sevcrely and mercilessly assaulted with lathi, dicks and buffets and abused
in the filthiest language when he was answering a call of nature preparatory to his
departure for the station. Some of those I saw had abrasions, sprains and swelli

in various of their bodies. I give below a list of the assaulted persons with
brief mt:":bout their injuries : g pe

1. Babu Ram Sarup, Head Sorter D-5 (swelling caused in his right hand which.
he used in warding off the lathi blows aimed at his head).

2. Munshi Ali Hussain, 2nd sorter, D-5 (wrist injured).
3. Babu Mangal Ram, Head Sorter, D-11, (beaten on the shoulder with lathi).
4. Muonshi Sadat Ali, 2nd sorter, D-11, (serious injury on head and arm which
caused profuse bleeding).
. Babu Murari Lall, Assistant Sorter, D-11, (right leg bhurt).

. Babu Mohanlal, 4th sorter, D-11 (injury on forehead just above the eyes
and also on shoalder).

5.
6
*7. Babu Taraprashad, Assistant Sorter D-11, (injury on right hand and right hip).
8. Munshi Kifayntullsh, Assistant Sorter, J-Division (serious injury on head and
right hand temporarily disabled, profuse bleeding).
0. Munsh: Md. Usman Khan, head sorter, A-19, (assaulted).
10. Munshi Aftab Ahmed, 2nd sorter, A-19, (assaulted).
11. Munshi Aminuddin, sorter, A-19, (assaulted).
12. Babu Brijmobanlal, head sorter, A-19, (severely assaunlted).
13. Babu Tulshiram, 2nd sorter, A-19, (sssaulted):
14. Munshi Nasim Haidar, sorter, A-19, (assaulted).
15. Babu Kanhya Lal, head sorter, A-10, (sustained serious injuries).
16. Kamalakant, van peon, A-10, (serious injury),
17. Bhawaniparsad, van peon, A-10, (assaulted).
18. Munshi Rahat Ali, sorter, A-3, (assaunlted).
18. Manshi Ahmad Hassain, sorter, A-3, (asssulted).
20. Bitaram, yan peon, A-3, (asssulted).
21. Rambharosa, ven peon, A-3, (assaulted).
23. Budha, Rest House attendant, (sprains).
*23. Din Mohommad, Rest Hounse attendant, (severely assaulted).
*24. Mahfuz, Rest House attendant, (assaulted).

5. I was informed that all the above persons except one sorter and two Rest House'
attendants whose names arc marked with asterisks were, after the assault and Wt‘"’%
was over, arrestod and taken to tho Kotwali and kept in custody there till abou
1 A, at night when they were released on surety being given by some of their co-
workers. I was also informed that in spite of repeated requests the police authoritief
refused to allow them to inform you of the incident.

-
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6. An ugly feature of the raid was, as I was told by some of the victims, thut
Ba. 31-12.0, in all was snatched away from the persons of some eorters while another
was robbed of his silver stud as per detai] given below :

Babu Ramsarup, Head sorter, D-5—S8ilver stud.
Munshi Kifayatulla, Assistant sorter, J-Dn.—Rs. 10.
Munshi Aftab Ahmed, 2nd sorter A-19,—Rs. 10,
Babu Tulsiram, 2nd sorter, A-19,—Rs. 8-12-0.
Munshi Nasim Haider, sorter, A-11,—Rs. 3.

7. I may be permitted to state that my report is based on oral statements made
before me and hurriedly jotted down by me in course of my enquiry and as such may
not be strictly correct in point of facts. From the meagre report of the incident-
published in to-day’s Hindustan Times a typed copy of which is enclosed, I am
convinced that I have under-rated rather than over-rated facts. I believe my report
to be substantially correct in point of details and I hope that it will at least help
the Department in carrying on further investigations and to form conclusions regard-
ing the important iasues involved which I shall discuss presently.

8. From the enquiries, I made I am perfectly convinced that the police theory
on which it appears the raid and the assault have been justified, viz., that brickbats
were thrown on the rolioe force from the Rest House building is not only improbable
but entirely incredible. The building is situated at a distance of nearly 200 yds. or
more from the Queen Victoria Statue, where the police was stationed at the time
and even the strongest man in the world cannot throw brickbats from such a distance.
Even if some bricks were detected in the House, as the police authorities appear to-
have stated to your officers, the fact cannot be accepted as proof of the throwing.
of brickbats. Everyone knows that bricks are used by Indians for household pur-
poses, viz., construction of hearths, supporting utensi] cases, racks and cots and if
a search is made in houses occupied by even high Indian officers bricks will be found
there. The verandah cn the first storey facing the statue is entirely blocked by
strong wire-netting and no missiles can be thrown from there. I found a tremendous
row of loose new bricks at some distance, from the Rest House stocked between the:
building and the Queen Victoria Statue evidently for building purposes and the
riff-raffs and hooligans who were responsible for the throwing of brickbats on the
f:oliee, as reported in the Hindustan Times apparently used these bricks az missiles.

was informed that when these people were being chased and roughly handled by
the police some of them raised the cry that the brickbats were being thrown
from the Rest House building and the infuriated police were caught
in by this mischievous, though improbable story and raided the Rest House with
results described above. The conduct of the police as evidenced by the details given:
in my report distinctly proves that they got entirely out of restraint and acted as
if they had run amok. Even assuming for the sake of argument that the brickbat
theory was correct there was absolutely no justification for the indiscriminate and
merciless assaults on public servants on duty and their acts of vandalism as no
resistance was offered by their poor victims. 'l‘hei could maintain law and order by
simply arresting all the inmates of the house as they practically did after the assault
Wag over.

9. Another point which I would urge for your consideration is that the police as
responsible pnbll)ic:: servants should have sent you intimation and obtained your formal
manction, if not before entering the premises rented and occupied by the Govern-
ment, at least soon after taking the men in their custody considering they were-
repeatedly told by their victims that they were Postal officials on duty and in view
of your presence at Delhi. Far from doing 8o they do not appear to have informed
you at all and you were kept absolutely in the dark about such an important and
sensational event until a deputation of the sorters reported the matter to you on the
next day. The conduct of the police in this particular respect slso goes to show
that they went off their heads and were not acting as responsible public servants
shonld have done. . .

10. I may assure you that Postal officials in general and R. M. 8. officials in
particular are entirely devoid of politics. ~ They are keenly alive to their duties
and responsibilities and are true to their salt as Government officials. ~ They have
Proved their sterling loyalty and sense of duty by a faithful discharge of their
onerous dutias in most difficult and perilous situations quite unaffected by political
movements that have long heen disturbing the peace of the country. The R. M. 8.
officials concerned in the present case are most of them elderly men with long
Bervices at their credit. It is inconceivable that these men when they were dea -
tired by exacting night duties in the running trains or when they were preparing
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themselves for the return trips wounld have either energy or inclinstion to commit
such dastardly crimes as throwing brickbats on the police: which would not camly
render them liable to heavy punishmeht but nlso to summary dismissal. They . are
convulsed with unspeahable grief and feel deeply humiliated by the treatment that
they received and at the prospect of being prosecnted on charges in which they had
no complicity.  They are all poor men and wanting in means to defend
themselves properly in case of their prosecution and dread the consequences, in view
of the uncertainties of law, of going without a proper defence. @ My Union, there
fore, ventures to suggest that considering all the circumstances, the Department will
arrange for their defeunce in case of their prosscution by efficient lawyers and thus
afford them facilities to vindicate their character. My Union also ventures to suggest
that in case of their acquittal you will kindly approach the Government for payment
of adequate compensation for the bodily injurieas and menta] anguish and pain they have

11. T may slso be permitted to point out that the place where the Rest House 1
at present situated has become a danger zone .s it is the centre of sll molitical agita-
tion and demonstration and consequently the R. M. B. officials, eapecially in view -of
their recemt experience, feel it quite unsafe to pass their rest days there. My Union,
therefore, respectfully suggests that steps should be taken to shift the Rest House
to a suitahle building in a quieter locality near the Railway Station as soon as possible.

INDIAN POSTS AND TELEGRAPHS DEPARTMENT.

From
-T. Rysn, Esquire, C.I.E.,
Offg. Director-General of Posts and Telegraphs,
To .
The General Secretary,
All-India (including Burma), Postal and R. M. 8. Union,
Delhi,
No. 244.IM/32/Police Raid.
am Dated Bimla, the 21st April, 1832

In reply to your letter No. AI-85-A., dated the 8th April, 1033, regarding the
Police Raid on the R. M. B. Rest House near the Delhi Clock Tower, I have the
honour to inform you that from reports received it appears that the case is still the
subject of official investigation and proceedings, pending the omtcome of which it
would obviously be impoasible for me to commit myself o any view as to which,
if any, of the parties concersed were to blams for the unfortunste occarrence of
the 13th March.

2. 8o far as departmental action in the interests of the staff seemed to be called
for this was taken immediately, as yon have already, acknowledged, by the Senior
Deputy Director-General and by the Postmaster-General, on the 14th March. Beyond
this 1 regret that—with every sympathy for any member of the stafl who may un-
deservedly have sustained injury or inconvemjence—it does not sppear possible for
me to intervene in a matter which is essentially one bwtween the police and certain
departmental employeen relating to acts allaged to have heen done by them in their

-eapacity of private citivens,
T have the honour to be,
| Rm, 4
Your most obedient servant,
T. RYAN,
Offg. Director-General. -

No. 244.1M/32/Polige Raid.
Copy forwarded to the Postmaster-Gerieral, Punjab and N.-W. F.

T. RYAN,

0ffg. Director-General.
Simla ; o8
“The 21st April 1832, -
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Copy of a letter No. Bs..B.-64-6/38, dated the ond February, 1933, from the Director-
General of Posts and 1'elegraphs, New Delhi, to the Postmaster-General, Central

Ciecle, Nagpur,
Sussect :—Appeal of Mr. Kifayatullah, Sorter, for the grant of disability leave.

I am directed to refer to your letter No. F.-6-23, dated the 19th September, 1932,
forwarding an appeal dated the 22nd July 1932 from Mr, Kifayatullah, Sorter, R. M. 8.,
J* Division, in which he prays:

(1) that the leave on average pay for 2 months and 9 days combined with leave -
on half everage pay for 8 days already granted to him be converted into -

wpecial disability leave, and

(2) that he be compensated for the loss'suﬂ'ered by him on account of the injuries
sustained in the Police Raid on the R. M. 8. Rest House at Delhi on

the 13th March, 1832,

2. In regard to prayer (1), I am to say that the injury was not received by the-
appellant in the performance of his official duties. No certificate from a medical
board, as required under Fundamental Rule 83 (3) has been submitted by the petitioner.
The appellant has already been granted leave on average pay for two months and
9 days and as the leave rules are libersl the Director-Genera] considers that the
leave already granted to him will meet the requirements of his case and is unlikely

to operate harshly against him.

3. With regard to prayer (2) I am to add that it is not admissible under any
rule. In the circumstances the Director-General while fully sympathising with
the appellant regrets that in these circumstances, he cannot see his way to accede to
either of the appellant’s prayer. He may kindly be informed accordingly.

4. The appellant’s service book end character sheet are returned herewith.

Copy of aletter No. 244-1.M.|F.R.[32, dated the 3nd February, 1933, from the Director-
General of Posts and Telegraphs, New Delhi, to the Postmaster-General, Punjab

and N.-W. F. Circle, Lahore.

Sursxor :—Question of the ting of special casual leave to certain sorters who were
ilniured—?u tha Police raif o the R. M. S, Rest House at Delhi on the 13th March
932.

i erence i i N ils-A. [G.-97
With ref. the correspondence resting with your letter No. B.;{ulsA / s
dated the 22nd Nxemher, 1932 on the subject noted above, I am directed todnz
that the Director-General while fully sympathising with the nmuredh Sorte;s mg:h
not feel that this is a case in whici the regular leave granted to them h:a o
retrospective effect be commuted into special casual leave. Thoh loﬁte?cm aTe bess
given leave on full average pay and as the leave rules aro liberal the I irector Ganeral
considers that the leave already granted mests the requirement of the cat

unlikely to operate harshly egainst any of the officials in question.

India (including Burma) Postal
A copy is formasded to he General Sacrry, ALTodia fncuding Dorce, S,

and R. 'M. 8. Union, Delhi, for informati
No. 241.M./F.R. /&, dated the 14th December 13%2.
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PraCiNG OF CERTAIN CLERKS ON SpEciar Dury IN THE OFFICE OF THE,
AGENT, NorRTH WESTERN RAILWAY.

634. *Khan Bahadur Haji Wajihuddin (on behalf of Seth Haji Abdoola
Haroon):(a) Is it a fact that certain clerks were placed on special duty
temporarily in the office of the Agent, North Western Railway, to deal
with retrenchment work, etc.?

(b) How many posts have been created for this work and for what
period ?

(c) What extra pay has been given to each of the clerks placed on
special duty for retrenchment, etc., and what proportion does it bear to
their permanent c¢moluments?

Mr. P. R. Rau: With vour permission, Sir, I will reply to questions
Nos. 634 to 637 together. I have called for the information required and
will lay a reply on the table in due course.

RE-APPOINTMENT OF RETRENCHED STAFF OF RAILWAYS IN THR INVERSE
OBRDER OF THEIR DISCHARGE.

+635. *Khan Bahadur Haji Wajihuddin (on behalf of Seth Haji Abdoola
Haroon): (a) Will Government be pleased to state whether the recom-
mendation of the Court of Enquiry to the effect that reappointment of
retrenched staff should be made in the inverse order of their discharge was
-accepted by Government?

(b) Is it & fact that Abdul Khalig, a Muslim clerk, was discharged from
the Compilation Branch of the office of the Agent, North Western Railway,

.on the 10th August, 19317

(c) Is it a fact that Kanshi Ram, a Hindu clerk, of the same office was
.discharged on the 10th July, 1881?

(d) Is it a fact that Kanshi Ram has been re-appointed in preference to
Abdul Khaliq?

(¢) Will Government please state what steps they propose to take to
-see that such injustice is not done to qualified Muslims?

MustiM DRAPTSMEN RETRENCHEBD YROM THE OFFICE oOr TR CHIE®
EXGINEER, SURVEY AND CONSTRUCTION, NORTH WESTERN RAILWAY.

~ 1636. *Khan Bahadur Haji Wajihuddin (on behalf of Seth Haji Abdoola
Haroon): (a) Is it a fact that Messrs. Abdul Rashid and Mahomed Shafi,
senior Muslim draftsmen, retrenched from the office of Chief Engineer,
Survey and Construoction, North Western Railway, have not yet been re-
appointed whereas a junior Hindu draftsman of the same office. named
Prabh Dass. has been reappointed in a permanent vacancy ?

(b) Are Government satisfied that the Labour Exchange Branch in
the North Western Railway is functioning properly in such a manner a8
to voe that Muslim interests are not disregarded in this manner?

+For answer to this question, see answer to question No. 634,
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SixpHI HINDUS DISOBARGED FROM THE OFFIOE OF THE CHIEF ENGINEER,
SUBRVEY AXD CONSTRUOTION, NORTH WESTERN Ramwway.

t687.. *Khan Bahadur Haji Wajihuddin (on behalf of Seth Haji Abdoola
Hs,roqn) : (a) Will Government, be pleased to state the total number of
Sindhi Hindus discharged from the office of the Chief Engineer, Survey and
Construction, during the last economy campaign ?

(b) Is it not a foct that most of them were discharged on account of
cessation of their work rather than retrenchment?

(¢) Will Government be pleased to state if temporary men discharged
from an essentially temporary branch like a construction branch are to
be treated for the purpose of reappointment as being on the same footing
with permanent retrenched staff?

(d) Is it a fact that most of these Sindhis have been reappointed?
(6) Will Government please state whether the Sindhi Hindu clerks
of the Construction Branch Lave been reappointed now strictly in accord-

ance with their turn under rule? If not, why, and who is responsible
for that?

RETRENCHMENT OF A CERTAIN JEMADAR FROM THE OFFICE OF THE PUBLIO
SERVIOE COMMISSION.

638. *Khan Bahadur Haji Wajihuddin (on behalf of Shaikh Fazal Haq
Piracha): (a) Is it a fact that it was decided to retrench a Jemadar from
the office of the Public Service Commission in the last Simla Session, and
that one Inayat Khan wag retrenched in consequence?

(b) Is it a fact that Jemadars' posts in that office are not isolated and
that they must be regarded as on one cadre in that office?

(c) Is it a fact that there were available for retrenchment Jemadars
both senior and junior to Inayat Khan in age and service, but that Inayat
Khan was retrenched in contravention of the rules laid down by the Gov-
ernment of India in this connection?

(d) Is it also a fact that communal proportion (vis-a-vis Muslims) has
also been disturbed by the retrenchment of Inayat Khan, for the mainte-
nance of which proportion in Government offices, the Government has
given unequivocal guarantees to this Assembly?

(¢) Are Government prepared to reinstate him and reirench some
other Jemadar?

The Homourable Sir Harry Halg: (a) The facts are as stated by the
Honourable Member, ‘

(b) and (d). For oses of retrenchment jemadars and peons Lave
been treated( dls belon:il;;p to one category. As a result of retrenchment,
the communal proportion in this category has been slightly disturbed in
the office of the Public Service Commission, but I would refer the Honour-
able Member to my reply to part (a) of question No. 439 on tke 218t
Februarv, 1983, which shows the exact scope of the prders in regard to
retrenchment of personnel.

(c) e was selected for retrenchment as being the least efficient of tke
jemadars of his class of whom there were men both senior and junior to
hi.m- The suggestion that the retrenchment of this jemadar was not E

t For answer to this question, see answer to question No. 634,
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accordance with the orders issued by the Government of India in regard
to retrenchment of personuel is not correct. -

(e) Government are not prepared to tauke the action suggested by the
Honourable Member,

PosTMEN AND PACKERS SUOCESSFUL IN THE LOWER CRADE CLER(OAL
ExaAMINATION.

639. *Mr. Lalchand Navalral: (¢) Are Government aware that the
Piwector General of Poste and Telegraphs Department has issued a noti-
fication that the subordinate staff of postmen and packers, who have
passed the lower grude clerical examination, will be given preference

over outsiders in the event of vacancies ocourring?

(b) Will Government be pleased to stat> whether this rule is strictly
Jellowed by the Karachi Post Office under the 8ind and Baluchistan Circle?

(¢) Is it u fact that seven outsiders, namely, Messrs. (1) Badrinath,
(2) Mohanlal, (3) Chiranjilal, (4) Ahdul Rahman, (5) Raman, son of Mr. Iyer,
the Postmaster, General Post Office, Karachi, (6) Sohanlal and (7) Mohd.
Yusuf, have been appointed in the clerical staf when pustmen Mr.
Nagesar Prashad and Mr. Bhola Dutt had passed the lower grade exami-
nation (25th December, 1931), were not given any post, when the above
seven posts were filled 1n?

(d) Will Government be pleased to stale why, in spite of the definite
notification of the Director General of Posts and Telegraphs outsiders.
who have no lien, have been appointed?

(¢) Will Government be pleased to state whether postmen and packers,
who are outgiders in the Postal Department in the Karachi Post Office,
are being given preference over the men who temporarily served in the
same Department?

(f) Is it a fact that two outsiders, Messrs. Teja Bingh and Bhujan
Rao 8. Madulair, have been appointed ag packers by the Karachi Fost
Office when Messrs. Khushal Singh and Din Dayal have worked for
four years?

(9) Are Government prepared to issue instructions to the Director of
Poste and Telegraphs, Sind and Baluchistun Circle, that he should always
% ?praference to postmen and packers who are known as temporary
sta

8ir Thomsas Ryan: (a) The orders issued by the Director-General
provide for the preferential treatment of passed departmental men subject
to the condition explained in the reply given to Mr. P. G. Reddi's starred
question No. 768 in this House on' the 28th September, 1982.

(b) Government. have ho reason to _éuppose tLat the orders just refer-
red to are mop being strictly followed in the Karachi Post Oflice.

N :
(c) to (f). Government have no information. If the officials referred
%o consider that they kave a grievance, it is open to them to represenf
their case through the proper official channel.

(9) In view of the rerly to part (b), Government do not consider i
necessary to issue any special instructions in the matter.
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Mr. Lalehand Navalral: Will the Honourable Member be pleased to
say, with reference to paragraph 2, whether he has made any inquiries to
ﬁnd? out wkether the Director has been strictly following that ruling or
not '

8ir Thomas Ryan: No, Sir. I have not made any inquirics. The
orders were perfectly specific, and I have no reason whatever to believe
that they are not being carried out, '

Mr. Lalchand Navalraii In view of tke fact, Sir, that the submission
has been made that there has been some digression from them.or that the
instructions are not being followed, may I not expect tke Homourable
Member to make inquiries and be certain about them?

8ir Thomas Ryan: I have not thought it n\ecessary to make inquiries,
Bir, but in deference to the Honourable Member's expressed wish in the
matter, I shall make inquiries.

Mr. Lalchand Navalrai: Thank you very much.

With regard to clause (c), these people do feel affected and I shall be
thankful to the Honourable Member if ke will inquire if they have any
genuine grievance.

8ir Thomas Ryan: The inquiries which I have promised to make to
satisfy the Honourable Member will cover tkat point.

Mr Lalchand Navalrai: Thanks very much.

STATEMENT OF BUSINESS.

{
! The Honourable Sir Brojendra Mitter (Leader of the House): Mr
Deputy President, as already announced by me last Thursday, the five
working days of next week, from Monday to Friday, will be taken up
entirely by tLe voting on Demands. I also wish to tuke this opportunity
of informing the House that Government intend to move for considers-
tion of the Finance Bill on Monday, the 18th March,

THE GENERAL BUDGET—GENERAL DISCUSSION—contd.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The House
will now resume the general discussion of the Budget.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rur:g): Mr. D(eput-v %regident, T am thankful to you for affording
me some little more time to go through some of the Budget papers. I caxlx
now say that I have at least tried to read most of these papers andbl
should say that, in addition to the very elaborate speech of the Honourable
the Finance Member this year, we have got a very fine supplementary

memorandum from the Financial Secretary in which all possible P°i‘;t‘ of
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information have been given with such lecidity and detailed explanations
eg will I think, satisfy this side of the House. Yesterday, Sir, I was
dealing with the question of the restoration of five per cent. of the
salaries’ cut. I was making the point that it was not so much out of
solicitude for the poor Indian clerks in Government service that this salary,
cut has been partially restored, but that it was the pressure from the lndian
Civil Service, not only here in India, but also in  England, that has
compelled the Government to restore the five per cent. out this year and
it would seem as if they will be compelleq to restore the other half next
year, whatever may be the financial condition of India. Bir, on this
point I should like to remind the House that it i8 not so much the
sanctity of contract with these officers, 1 think when most of the officers
now in the services joined. this high scale of salary was not a condition
of service at that time. Ii I remember aright, it was in the year 1918-19
when the Peace Treaty was concluded that the price levels were very high.
At that time, due to constant pressure from the civil services, the Govern-
ment had to yield and raise the scales of salaries of their officers to an
inordinately high amount which positively proves extravagant in these
days of low prices and of low cost of living. I shall not today go into
details and compare the scales of salaries that obtain here in India with
those that obtain in other richer countries which are in a ‘position to pay,
higher scales of salaries. But what I maintain is that the present scale
of salaries is very high. Then the Lee c¢oncessions were added, These
were meant only for non-Indian officérs, but were extendeq to other officers
in the Railways and other Departments, not even thought of by the
Commission itself. Now, our point is that before restoring the cuf in
salaries, Government shoulq have considered the condition of the Local
Governments as well. The Government of Bengal, I know at least, can
never make their two ends meet, because of the Meston Award. I think
it is only in the Presidency of Madras that they usually have a surplus
Budget, but all the other Provincial Governments are in a very sad
plight. The question of the restoration of cuts should, therefore, be consi-
dered when the condition, not only of the Central Government, but of all
the Local Governments, has been improved. I leave that question there,
hecause I know it has already been discussed end will be discussed also
later om,

Before I pass on to other items, I should Jike to say just a word about
the Postal Department. It is always claimed that the post offices pay
their own way and the unfortunate amalgamation of the telegraph
accounts with the postal accounts makes the postal budget always s
deficit budget; otherwise there is no reason to raise the price of the post
cards and envelopes 8o high. On the other hand, it has always been
argued that these are two different brancheg of the same Government and,
80, whatever is gained on one side would have to be paid on the other. 8ir,
T do not agree with that argurnent at all. When accounts are to be kept,
each branch of the Government of India should keep its own account
separate, so that each Department may .be judged on its merits. I
understand that even with regard to the retrenchment suggestions that
were made, there has been very little retrenchment on the telegraph side.
My information is that the telegraph engineering side has been left un-
touched. 8o I should like to suggest one thing that, instead of making
guesses about the postal and telegraph accounts, there should be separato
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stamps for telegrams so that the accounts on the telegraph side may be
clearly set apart and be judged separately. That is a suggestion which,
I hope, Government will consider, 8o that in future instead of making
guesses and the postal people complaining, there may be accurate accounts
enabling us to judge whether the postal side is having its balanceq budget.
In that case it will be possible for the question of lowering the rates for
post cards and envelopes being considered on its own merits.

I shall then dea] with a few figures from income-tax only to show,—I
have not very much sympathy for income-tax payers,—that the cost of
realising the 18'23 crores would be 85 lakhs. I am taking the figures from
the explanatory memorandum of the Financial Secretary. In 1931-32,
there were 17:49 crores and the cost of it was 74 lakhs. In 1932-33, the
inoome was 17.70 crores and the cost was 78 lakhs. That shows that
there is an increase of 21 lakhs in income and the ecost of collection
increased by 4 lakhs, which comes up to 20 per cent., while the cosi of the
previous collection of income-tax was only -44 per cent. From this I
should like to impress on the Finance Member that if the cost of
collection for this extension of the income-tax to people with income below
Rs. 2,000 is so disproportionate, it is fair that Government should con-
sider the question of remission for people below Rs. 2,000.

Then I should iike to say a word about sait. Here, there is no
suggestion about any alteration. But we, who come from Bengal, must say
a word about the additicnal salt duty for which we may or may not have
any chance to speak. The purpose of the additional salt duty was to
afford some facilities for the indigenous manufacturers in Bengal to pro-
duce salt for consumption locally, and it is known to the House that no
efforts have been made in that direction. The money that was sent back
to Bengal for that purpose has been utilised by the Bengal Govern-
ment for their own purposes and I think no amount has been spent to
make any effort to have local manufacture of salt in Bengal. Now, the
condition of the people there has been very graphically described by my
friend, Mr. Amar Nath Dutt. Their produce is not getting the proper
price, and sny additional charge on their bare necessities is really the last
straw to break the proverbial camel’s back. 8o, I think there will be un-
animous support, at least from Bengal Members, on _this question that
Bengal should not be further burdened with any additional salt duty ab
this time.

I have to say just a word about the duties on kerosene oil. The House
knows that there is a difference of four pies in the excise and import duties
on kerosene. I think there has been no explanation up till now why this
difference is being maintained. The price of kerosene in India is settled
by the price that the imported kerosene can obtain in competition with tllle
Burmah Oi] Company. The Burmsh Oil Company puts its price exsﬁsty,
on the same level as the price that the imported kerosene can fetch etz
in India. So, there is no ground why this difference In the excl_sehugﬂ
import duty on kerosene oil should go to the pockets of the Bumea 3
‘Company and should not be utilised by the Cegtral Exchequer. ; ope
the Honourable the Finance Member will explain to the House how, o:
these very baq times, he does not think of equalising the excise and ltn:iputy
duty on kerosene oil. Referring to the figures I find that the 11112)};%:30 by
on kerosene has reduced the imported duty in the year ‘uact 15000
Rs. 16433 lakhs. The revised estimate for the year 1932-83 18

lakhs, while the amount realised from the excise duty on kero:e;0 n
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1920-80 was 95°70 lakhs, and the revised estimate for 1983-83 is 275'00
lakhs. That shows that due to this difference in the excise and import
duty, while the foreign import has been decreased, there has been 8 great
increase in the Burmah Oil Company’s supply and by this the Indian
revenue has been deprived of a legitimate sum for which I think there
1s no special ground why they should be treated as they have been. If I
remember aright, in one of the earlier speeches it was said by the Honour-
able the Finance Member that there was not to be any difference between
the excise and import duty on kerosene. ’

1 would now say just a word about the Army. It has been claimed
that the Army expenditure has gone down very considerably, The main
reason thal has been shown is the lowering of the price of foodstuffs and
other necessary articles. So, if that be the main ground for the contrac-
tion of the Army Budget, when there will be & rise in price of commodi-
ties, it will again inflate to 50 crores or more. So I think no credit can
now be claimed, and the pressure of the Indian Members of this House
in regard to this matter remains the same.

It has been admitted that at present the Indian export is less than
the whole of India’s import by about two crores of rupees and that for
the payment of our home charges or other invisible imports, we had to
pay for the last two years by exodus of gold. The question has been
elaborately dealt with by the Honourable the Finance Member, but yet
we can ask him how long can he expect this process to continue? He
thinks that this exodus of gold is really ‘‘exchanging one form of invest-
ment for another’’, but here we do not agree with him. I know the theory
that gold cannot be eaten and so there should not be any anxiety to keep
gold; if it is profitable, why should it not be exported? But there is also
the evident anxiety on the part of all nations to keep as much gold in
their countries as they can. Here my point is that unless there are serious
efforte on the part of the Government of India to increase India’s exports,
they should pay not only for the visible importe, but also for the invisible
imports by sending her gold reserve. There is no way out. Indin must
so wrrange that there should be a sufficient volume of export from our
side to cover all our liabilities, whether in the shape of imports or interest
charges or other home charges. The remedy is to encourage industry and
manufacture. ~ When that question is rmised, the general answer—the
Honourable 8ir Frank Noyce will rise and say—will be that industry is a
department which is a transferred provincial subject, so the Government
of India have nothing to do with it. If we refer to these transferred
subjects, we find that all matters that relate to the building of the nation
are provincial subjects. ~But in fixing the allocation of the fund, the
Government of India keep all the expanding heads of revenue in their
hands. We, in Bengal, as I have said before, have been hard hit hecause
of the Meston Award. The excise duty on jute is all monopolised by the
Government of India. The whole of the income-tax, and out of a revenue
of 40 crores 80 crores or more are usurped by the Central Government.

Now, the decision of the question about Federal Finance will be setﬂe‘}
in about two years’ time. I understand that there is some ghunce o
doing justice to Bengal in the future constitution. But during these
intervening period of two years, I do not know how the Bengal Govern-
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ment can see their way to balance their Budget. We find that the whole
of this excise duty is now absorbed by the Government of India, while
nothing has been done for the jute industry of Bengal

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Honour-
able Member has one minute more.

Mr, 8. 0. Mitra: The jute industry is really the producers’ monopoly,
but Government have failed to take any step in helping the poor Bengal
ryots in organising their position. They have failed to take any advantage
of this monopoly. Rather the merchants are dictating their terms and,
if I refer to the figures, I can show that they have been compelled to
restrict even the growth of jute in Bengal.

Bir, we have received no reply from the Finance Department about
the Third Report of the General Purposes Retrenchment Committee.
What steps they have taken in giving effect to the recommendations ¢f the
Committee as regards the Foreign and Political Department? Neither
the House has been told anything about the new scales of pay that Govern-
ment are going to enforce in future, nor have they told the House about
what they propose to do in this connection. The House certainly can
claim this information from the Government.

Now, I want to say only one word, Sir, about the Hindu University.
I am grateful to Sir Muhammad Yakub for raising the question of grants
to Universities. I agree with him that there should not have been any
cut in the educational institutions, and if the question of giving aid to the
educational institutions and Universities are taken up by Government, I
hope the question of the claim of the Hindu University in this matter will
not fail to draw the attention of the Government.

1

Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban): Sir,
I wish first of all to join with Honourable Members who have preceded
me in congratulating the Honourable the Finance Member on the way
he explained the Budget to this House. His speech was remarkable not
only for ite lucidity, but the Honourable Member showed great ekill in
avoiding the dangerous corners. The Budget itself is again an emergency.
Budget. There is very little difference, only some slight variations from
the previous Budget. We have the same scale of taxation and tariffs,
and the Honourable the Finance Member does not promise any relief
whatever to the general public or to the industries of the country. He
says the emergency due to world depression continues. In this country
it seems to me that once an emergency has started, it never comes to an
end, both in the political and in the financial sphere. I think the Honour-
able Sir George Schuster fully realises that this state of things cannot
continue indefinitely. The present rate of taxation 18 crushing the in-
dustries, is paralysing every industrial enterprise and is telling heavily on
the ordinary lives of the people. No relief, as I have said, is pme_:sed to
the general tax-payer or to the industrialist; only some relief is given t(f
the officials. As regards that a great deal has been sald and all t}:::
wish to point out is that Indian public opinion in this matter is .Vlell‘y 8 thl;%
and the European public opinion is to a great extent also wit! usneral
relief ought to come simultaneously to the officials a8 well as to the ge
public.
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Sir George Schuster quite rightly takes credit for bringi about equili-
brium of thé Budget. As ::lgs ian of the publicngl‘;:tgces. he ig un-
doubtedly right in laying every emphasis on that aspect of the question.
But I am sure, he realises also that that is not all that is needed. The
Budget may be balanced and yet the country may be no better off. The
people may be groaning under the burden of taxation; they may be
starving, and the Government of India’s Budget may be properly balanced
and, if the Finance Member chooses, he can even show surplus. He has
also laid great stress on the necessity for maintaining the oredit of Indis.
Even that can be pushed too far.  No Indian would like the credit of
India to be impaired in the estimation of the world; but it is no use think-
ing merely of the investors, of men who have got money to invest inm
Government securities. We have got to see how the resources of the
country are being developed, we must find out means of developing
further the resources of the country, so that there may be as little need as
possible for going frequently to the market here or in England for loans.
‘We realise fully that the position is a difficult one; but my complaint is
that the Government of India are making no effort to get out of this rut.

There is one obvious way which, I am glad to find, has appealed also to
my friends of the European Group—that is, to reduce the military ex-
penditure. This is quite possible, but I know it is also the fact that the
military authorities think that the army expenditure cannot be further
reduced. Naturally enough they think so, because it is théir own depart-
ment and they want the army to be as well equipped and as efficient and
large as possible. But they bave to be made to realise the financial
position and it is the business of the Government of India as a whole and
of the Finance Member in particular to tell them in definite words: ‘‘This
is the limit and we cannot give you anything more, and you have to make
the best of the situation.”” We feel and feel very strongly that there is
considerably more room for reduction of the military expenditure. (‘‘Hear,
hear’ from the Non-Official Benches.) We sgay that if you reduce the
military expenditure by another six crores, the efficiency of the army will
not be impaired to any dangerous extent. Time safter time this question
has been raised, and what has been done so far is, we say, wholly in-
sufficient. That is the main point upon which I must ask my Honourable
friend, Sir George Schuster, to concentrate all his efforts. 1 read with
great care the speech which he delivered at the Ottawa Conference. The
picture that he painted then is still vivid in my memory. He pointed oub
then how the army expenditure was swallowing up the revenues of India,
leaving nothing for developing the resources of the country and brightening
the lives of it people. T want to remind him of that speech of his, and
I wish to ask him as earnestly as I can to conecentrate sll his energies 12
reducing further and to a substantial extent the army expenditure. That
is the only way out of the difficulty. He realises, I am sure, indeed a m&!;
of his natural gifts and talents who has been conversant with the affairs o
the country for 80 many years now, must realise that some way must be
found to get out of the present groove and out of the difficulties that now
confront us. There is only one wav at present that I can see and that i8
as T have said, to reduce the military expenditure.

He has told us that in the civil departments of the Government of
Indja he has effected considerable retrenchment, nearly as much as was
recommended by the various sub-committees. I admit that I have nob
had the time to examine that position: my friend, Mr. Mitra, has just
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pointed out that no information is available regarding the Political Depart-
ment, We. made a report on that subject and we shall deal with that
when we discuss the demands. In these times of great financial distress,
Bir George Schuster marvels at the great power of resistance shown by the
people of India. But I submit to the House that that is not an accurate
way of expressing the situation. The situation is that the people, in order to
live at all, have had to exhaust all their capital resources; and by this means
they have managed so far merely to exist. He has laid stress on the fact
that there has been increased consumption of what he calls the necessities
of life like eotton piece-goods, kerosine oil and salt, but he seems to have
overlooked the fact that during the last ten years there has been a consi-
derable increase in population to the tune, I believe, of about thirty
millions. That would account for whatever increased consumption there
has been. But even taking the higher figures of this vear, what do vou
find? He has given us the figures of the current year in respect of the
ocotton piece-goods that have been consumed. If you divide that among the
850 million people, what does it amount to?—A little more than 18 yards
of loin cloth throughout the year.

Now. take kerosine oil. I understand that even the villages of Burope
are now lighted with electricitv. What do you allow to the people here?
Just a little kerosine oil to light their cottages and an extra pinch of salt,
Supposing there is available a little more kerosine oil and an extra pinch of
salt, is that a matter on which we should be asked to feel satisfaction or even
eny consolation? Most surely not. I do hope that the Finance Member of
the future will not confine his attention to barest necessities of this
character.

Sir George Schuster does not believe in gold at all. T think he told us
on one ncearion that gold was not to be eaten. That is perfectly true.
But as has heen just pointed oub, all civilized countries are competing with
each other in order to secure as much gold of the world as possible.
Why.—because that is the basis of currency, and it is going to remain the
basis of currencv for a long time to come. What is the opinion in
England now? Is it not veering round in the direction that Eneland musb
have once again a gold standard? Where has all this gold of India gone
to? To England. )

Ar Honoursble Member: No. r

Sir Abdur Rahim: Most of it. at any rate, has gone to England. Sir
George Schuster himself told us that he has been buying gold and keeping
it in reserve thers. What for? To support the currency in England, to
pav oft the loans. How is this done? By raising more loans in Englan
and here. All this gold, or most of it at any rate, is kept there. Th:t[at
will be of use to England, but according to him it is of no use to uti 1.n
this connection T may sav that T am inclined to agree with what Sir Les 1;
Hudson said yesterday. 1 understand he made a verv sympathetxrt:] spge;ﬁ
which drew abplause ‘from this side of the 'Ht_mse. HP was pegetz: - Zs n%ﬁ
in pointing out that a great deal of this gold is what is called lSh!“e wghen
made up of the trinketa of the masses, but I cannot agree with h‘mld hen
he says that there should be am export duty on gold. Sir, T Bto'l]l( ike
that this Piouce should consider this quesion carefully, but it s n.tggn e
st present that, so far as the distress gold is concerned, the ;u}pg? l’]"hnt
a0 export duty would only mean that the poor man will ge 1foen % hould
will mean no relief whatever to the poor people. In this conn};ac :s on 1 o g
like to know from the Honourable the Finance Membe}'_Wﬁ; S‘ix e the
loans of five and six per cent. have nob vet been paid 0 :
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process of conversion which he has adopted in India and against which I
wish to say nothing,—indeed it was the right course to adopt,—should have
been adopted with reference to these sterling loans also .

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): England also adopted it.

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): They
must fall due.

Sir Abdur Rahim: I believe they are already due.

Now, there is another thing I should like to refer to. The Finance
Member sees in the increase of post office cash certificates and savings
banks deposite the channel to which the sale proceeds of gold has been
diverted. Now, Sir, so far as the poor peoples’ gold is concerned, I agree
with Sir Leslie Hudson that the sale proceeds of the distress gold is not
represented in the post office cash certificates and savings bank deposits.
The very fact that it is distress gold shows that it was not meant for in-
vestment. The answer is really given by my Honourable friend, the
Finance Member, himself. He seems to recognise that these increases in
small savings or rather small investinents are really the result of low com-
mercial and industrial activity. Industrial enterprise has received a serious
set back, and people with small capital do not know how to invest their
savings. Instead of investing such savings in industries, they have soughé
the only other method open to them of investing in Government securities.
“That is the explanation for the increase in post office cash certificates and
-savings banks,

There is another very important matter on which I wish to say a few
words, and that is the policy, as my Honoursble friend calls it, of capital
expenditure. It is a very important subject, and when I came to read
the portion relating to capital expenditure, I thought I would find some-
‘thing which would be enlighting. I am afraid I have failed to find any
useful suggestion in his speech in this connection. All that he said was,
loans have to be raised, if they are to be raised at all, for the purpose
of railways, and he supports his suggestion by stating that capital expendi-
ture must be productive. How productive these railways are at present,
I need not remind the House. Is it the intefition of my Honourabls
friend to invest more of these borrowed monies in railways, to float more
loans and invest those monies in railways in any form? Sir, he hag
coupled roads along with the railways. He is not very explicit on that
point, but if he suggests that the Government have a scheme in contem-
plation by which railways will be allowed to monopolise a good portion
of the motor trafic by roads, then that is a very controversial point indeed,
and we will have to examine the question very carefully before we can
adopt a policy of that character.

Sir, a8 I read the newspapers I find that Government after Govern-
ment of all countries of Europe and America, when presenting their
budgets through their Ministers, are fixing- their attention first of all on

12 Noow. the question of employment in the country. Throughout the
°¥ Finance Member's speech, which covers 40 pages, I do not
think I found the word ‘‘employment’’ anywhere.

An Honourable Member: There is.
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Sir Abdur Rahim: If that is so, I do not know in what connection it
sppears. Probably in connection with the Civil Service. Anyhow, the
question of the employment of the people here has never been put forward
as one with which the Government of India are concerned. I looked into
the abstract of the census report and I tried to find out whether, as a
matter of fact, the question of employment had been considered by the
Census Commissioner. So far as I could judge from the figures that are
given there, I think the unemployed in India would be very nearly 50
millions. Some say it is 30 millions. It may be between 80 millions and
50 millions. The real point is this. There has not been sufficient develop-
ment of industries in this country and indeed no attempt has yet been
made in thig direction. I shou]drgave expected that Sir George Schuster,
in his last Budget speech. would have given us his own ideas. He is a
man of great gifts and, I am sure, he could have given us suggestions
a8 to how to develop properly the vast resources of the country and how
to find employment for the millions of people. I saw in the newspapers
that the Government of India were thinking of some plan for the economic
development of India and, as a matter of fact. a meeting of economists
was held in Delhi. A question like this should not end with meetings
or even with the organisation of a statistical development. I find thaf
provision has been made for the strengthening of the Statistical Depart-
ment of the Government of India. We do need much more detailed
statistics, especially of the industries in the country. In fact we found
during the discussions on the Ottawa Agreement that the Industries
Department had not even a list of the growing industries of the country.
I hope that the new statistical department or the officials who are in
charge of the business will see to it that proper figures are available to
the public as regards the industrial activity of the country.

Sir, I am afraid, my time is up, but I wish to say this, that I have
not the least doubt that Sir George Schuster has done all that he could,
within the limits allowed to him, to do justice to the interests of the
people of India. We all realise that he is not free to make such Budge$
as he would like. He is controlled by Whitehall and, as a matter of fapt,‘
the Indian Budget is a subsidiary Budget tq the Budget of the British
Government. That is the plain unvarnished fact. If India, under the
new constitution, gets full responsible Government. I can assure Sir
George Schuster that we should like to have a man of his great financial
experience and talents as our Finance Minister. Then Sir George Schuster
will present a Budget very different from the one which he has now pre~
Bented to us.

Mr. Muhammag Yamin Khan (Agra Division: Mubhammadan Rural) :
Bir, I join with the other Honourable Members in_ congratulating the
Honourable the Finance Member for presenting his Budget. with a very
good speech and in the best way he could under the present circumstances,
[ need not dilate at great length in congratulating him and saying good
words, because he knows that he has got the best wishes of myself and
the whole House with him. We have always admired him for hig great
talents. He is a great financial expert and Las shown his good sympathy
to the Indian finances. Py e .

There are, however, some phases of the Budget which it i8 my duty
to explain to the Honourabla Member and to the House. There ar;
certain matters which presenf a very gloomy feature and which show thaf
India is not advancing properly and that there is something wronf]dm
the India of todsy. In spite of the grest movement that Indis should use
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the home made cloth, swadeshi cloth, and especially khaddar, about seven
crores worth of cotton piece-goods have heen jmpo: into India. Although
the Indian Exchequer gained in the matter of customs duties to the extent
of 6°40 crores as against the previous 8-79 crores, by importing cotton piece-
goods and raw cotton, I ask, at whose cost has this been done? I know tha
all this money has been obtained at the cost of the poor weaver in the
villages. The hund loom industry is at present telling very hard on the
peoEJe engaged in it. The poor weavers are starving today. They cannot
e both ends meet. Still we are getting this foreign cloth imported into
India at this high rate. Altbough it may be called urpatriotic on the part
of Indians, who have, in spite of these movements, resorted to purchasing
more foreign cloth. still there must be something which must be respons-
ible for allowing this quantity to come into the country. The Honourable
the Finance Member explained fully that the prices of Japan-made goods
fell down to a great extent and that that was responsible for dumping
these goods in India. If this had been foreseen sometime ago, when the
Finance Bill wag introduced, some kind of check could have been effected
on this dumping. Even how, Sir, the time is not lost. Although the
Honourable the Finance Member says that there is not much probability of
having so much foreign cloth coming into India in the coming year and
that, therefore, be budgets his income at a low figure, I do not see how
it can be presumed from past experience and the low rates of exchange
revalent, which factor has shown that this process does and will continue.
{ may be said that the last four months of this year have not shown so
much cloth being imported as during the previous eight months, but still
I doubt that the circumstances will not repeat themselves again amd that
India will not have to buy at the cost of the poor handloom weavers.
What we require at present is to provide people with some kind of employ-
ment. If we could find employment for our poor weavers, we would not
bave had to press so strongly that this import of foreign cotton should be
stopped; and unless we do put up obstacles in the way of imparts by
means of high duties or some such method, we cannot help our poor
citizens who are living from hand to mouth and cannot efford to live at
all decently. I have seen lots of weavers come up and complain that
they do not find so much employment now-s-days as they used to before.
That is natural enough owing to the large quantities of foreign cloth that
bave been imported, and which, as has been explained by the Honourable
the Finance Member, is really responsible for all this distress and for their
not getting their bare living wages. Japan may have been g great com-
petitor with Indian industry or it may be with English goods, which, by
the way, have seen some kind of revival during the last few months,
but we have to put before us the welfare of Indian industry and Indian
workers and not that of any other country before us. Although my
friend, Mr. Modv, may bhe degirous of some kind of relief for millowners,
1 should put such demands in thn second category. We should remember,
first of all, the people who are living from hand to mouth and are engaged
in our village industries. (Hear, hear.) My Honourable friend has shown
that the duty on raw cotton has gone up'to 62 lakhs instead of 82 lakhs.
Now, T ask,” why has this cotton been imported into India? That has
pot been explained. Surely that shows that our own cotton which our
people are growing must be suffering greatly and that the Indian industry,
instead of being helped, must be suffering by reason of this import from
foreign countries.
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An Honourable Member: That may be for finer cloth.

Mr. Muhammad Y§mﬁn Khan: It may be said that this may have
been required for meking finer cloth. But surely people who now use
so much finer cloth can use a little ccarser cloth. If our people had beep
truly patriotic, if they had used for their purposes some kind of cloth
made in their own country and nct confined themselves to cotton from
foreign countries, we would have had a different tale and I would not have
cared for thig loss of 30 Jakhs in our duties. I think there should be
lesser income to the customs in this respect and thus provision for the
manufacture of goods from cotton grown within the country itself.

Another thing which strikes me is the case of motor cars. The average
imports up to last year were 11,400 cars. Last year we got only 5,800
cars, that is, less than half. I think, Sir, that is a good augury. I do
not grumble at this decrease. Monies spent on motor cars, Sir, have
been a kind of drain of the resources from this country to foreign countries,
and I have wondered all these years why there has been such a craze for
Swadeshi cloth, but no movement against the import of motor cars. Now,
why there i8 so much slackness on the part of capitalists in putting up
even one factory for building motor cars, I am at a loss to understand;
it would bo much more patriotic to purchase your own cars rather than
have American and other foreign cars imported into this country.

Sir Leslio Hudson (Bombay: European): What about the Calcutta
Corporation ?

Mr. Muhammad Yamin Khan: Sir, all these monies go to America and
other foreign countries. 1 would invite my Honourable friends, Mr. Mody
ond Sir Cowuasji Jehangir, to the desirability of their not putting their
money into foreign Banks outside India in order to avoid income-tax, but
to utilize them to build up this industry in India, and, if they do so, they
will benefit India a great deal.

Mr H. P. Mody (Bombay Millowners’ Association: Indian Coni-
merce): I am now using a bullock-cart!

Mr. Muhammad Yamin Khan: That will be good, and I hope my
Honourable friend will go on using n bullock cart until he builds a factory

for the manufacture of motor cars himself.

& Dr. Ziagddin Ahmad: Let us have the stary of the Calcutta Corpora-
ion.

Mr. X. Ahmed (Rajshahi Division: Muhammadan Rural): What will
appen abous the petrol?

_ Mr. Muhammad Yamin Khan: T don't mind some little loss to the
Indian HExchequer resulting from lesser imports of motor cars if tha
entails more profit for the people at large investing in the Indian industry,
if one ig created, of motor cars. Then, Sir, there is a veritable craze now-
a-days among people for exchange of motor cars quite unnecessarily. With
the lowering down of prices by just a bit, people are tempted more and
Tmore $o exghanga their cars, all that capital in the shape of second-hand
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cars is Jocked and becomes useless. Apart from being of use as some kind
of steel, there is no value resulting from them to the country. Now, not
only is this craze to be seen among private people, but 1 see it amongst
Government officials also. I wouldn't mind that so much in so far as the
Government official did this in his perscnsl and private capacity, but I
deprecate this strongly when they do it in their official capacity. Police
officers, who have the power to issue licences for motor buses, often insist
at the time of the annual renewal of licences that one must use a new
motor bus every year. Poor men, who often invest as much as Rs. 4,000
in motor buses, when they come up before the Superintendent of Police for
renewal of licences, are asked to purchase new motor buses and they are
told that otherwise their licences would not be renewed. This kind of
pressure, although it might benefit certain middlemen, engaged in the
purchase and sale of motor buses. never help the poor people who invest
all their money in motor buses.

Then, there is another thing I would like to draw attention to. I cannot
understand why the prices of jute have gone down so low. Jute is the
sole monopoly of India, and if the prices of jute go down, then I think
there must be something wrong with it. India is the sole jute grower.

Mr. K. Ahmed: Only Bengal.

Mr. Muhammad Yamin Khan: If my friend suggests that Bengsl is
outside India, then I shall gladly accept his correction. I say, Sir, India
is the sole grower of jute.

Mr. K. Ahmed: Do you understand anything about jute?

Mr. Muhammad Yamin Khan: I do not know why the price has gone
down although the quantity which had been exported remains the same.
Tt required some explanation as to whether it was on acocount of world
prices or due to some other causes. If u commodity has the sole monopoly
in any country, I do not kmow how other world prices can affect that sole
monopoly and why the jute grower is not getting so much now as he
used to gt last year. .

8ir, T am very happy about the position with respect to sugar and I
think the sugar industrv, which is growing in India, will bring some
benefit and relief to the Indian growers. I am glad that so many
machines have been imported and so many plants put up. Although the
sugar, which is produced in India, is not yet sufficient to meet the require
ments of the country, I hope, within a year or two, we will have a suffi-
cient number of plante which will produce sufficient quantities to meet
the requirements of the country.

One thing which my Honourable friend has explained at great length
is this that gold export was essential to meet the requirements to pay for
the extra importe which this country bad. T ask, is it right that gold
should go out to bring in unnecessary commodities which India can produce
herself? As I have said just now, cloth and other things can be produced
in India, and these imports India really does not require. 8o it is nO
oonsolation to Indis to say that gold was exported to meet her extravé:
gance. It is nothing but extravagance when a commodity is produ
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which is not really required by India and which makes the people become
upemploysd. The question of unemployment ought to be given the first
consideration instead of the export of gold to meet superfluous imports.

As far as taxes are concerned, I will say very briefly that I do not
think that India can afford this high rate of postage duty. There may be
a certain justification in saying that it is a commercial concern, but we
cannot pay these high rates any longer. I do not think that the income-
tax on lower incomes which was introduced ag an emergency measure or
the surcharge on incomes below Rs. 5,000 can be justified when we see
that peovte, with fixed salaries and incomes, are getting relief and mno
relief is given to the people who are in the professions and whose income:
has gone down a great deal. Before allowing this five per cent. restora-
tion, relief ought to have been given to the poor people who have not got
fixed incomes.

I will now say one word nbout the Muslim University, and I think
the ten per cent. cut, which is continuing in that University is most un-
justifiable. The institution is running at a heavy deficit and only depends
on the help which it gets from Government and its grant should not be
ourtailed. T sm a Member of the Court there, and I kmow that Rs. 28,000+
is the deficit in the new budget; and, if Rs. 83,000 continue to be cut as
in the past, there will be much hardship and the University will not be
able to make its two ends meet. 1 hope Government will see their way to:
restore this cut and bring some relief in the coming year.

Lieut.-Oolonel 8ir Henry Gidney (Nominated Non-Official): Bir, if’
I do not join the army of Imperial florists and offer a boquet or a laurel
wreath to my Honourable friend, the Finance Member, it does not prevent
me from offering him my congratulations—very sincere congratulations—
on the able way in which he has, during the past year, steered India's
financial ship, empty of silver, but full of gold, against being wrecked on
the rocks of trade depression and, may I add, the rocks of ‘‘necessities’’
and “‘luxuries’’ or, as he calls it himself, ‘‘the unknown depths of wild
experiments'’. But I do wish to say that India should consider herself
mighty lucky that, for the past five years, she has had such an sable:
administrator in charge of her finances as Sir George Schuster has pmvgd
himself to bo. The accurate way in which the accounts and the financial
forecasts are shown in the present Budget is ample evidence of the great care
and skill he has displayed in the administration of his Department. Sir,
if, in the midst of this welter of financial stringency and disturbance, he
is able to tell us in 1938 that we are, ‘‘as we were in 1982', he has earned
our lifelong gratitude and I for one offer my personal gratitude to him.

Now, Sir, having given the Finance Member what I consider a well
deserved eulogy, I desire to touch on a few points which have struck me in
this Budget. The first point to which I desire to refer is the restoration:
of the five per cent. cut. The restoration of the five per cent. cut ‘has
no doubt elicited the mixed thanks of members of the services—the idea
being that something i better than nothing, and I have no doubt that
those, emplayed in the lower grades of pay, are very grateful to the Finance
Member, but it has made no difference whatever to the higher grades of
Pay. But the adroit way, in which the Finance Member has restored the

ve per cent. cut and, at the same time, imposed & surtax on Income,
in effect amounts to what he gives with one hand he takes away with the-
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other. If I may be permitted to indulge in a little humour—those dual
blessings would mean if the recipients were males—taking from *‘Peter’’
to give to ‘‘Repeater’’, and, if females, what he takes from ‘‘Kate'’ he
gives to ‘‘Duplicate’’. After all, what has he done? He has paid a few,
rvpees to the lower paid Government servants, but he has afforded, as I
have said, no satisfaction to the higher paid officers. Neither has the
Finance Member in this adroit manipulation of the Budget satisfied the
business man. For he is bitterly dissatisfied at nc relief of taxation.
He thinks that this 50 per cent. restoration should not have been given,
in view of the fact that he has been hard hit by the trade depression in
the country. Sir when the ten per cent. cut was imposed last year, I
likened the Finance Member to a hydra-headed monster who went about
the country depleting the purses of public servants for the benefit of the
general public. He seemed to be afraid of imposing a popular tax, though
I know it would not be popular in this House, for instance, on salt, and
0 have got all the monev he wanted to balance his Budget. On the
eontrary, be imposed a ten per cent. cut on officinls who had contracted
for their pay, on a statutory basis, with the Becretary of State or with the
Government of India. Bad as this is, he has gone further, and further
dissatisfied the employee for, in reducing the staff, he has increased their
labour, and the only rewarqd this reduced staff has so far got was not a
retention of their former pay, but s reduction by ten per cent. of their
legitimate contracted wages. I oousider this reduction of pay of public
servants not only wholly wrong in principle, but it has seriously affected
the recruitment of the Bervices. What are the senior men doing today?®
They are waiting for their time of retirement to come, jogging along as
best as they can, waiting for their time to come when they can pack up
and go away to England. They have lost all interest in their work and
are ‘‘fed up’’, and what do the new recruits think? They say ‘‘Why should
we enter a service, the pay of which is liable to attack of political pressure
and is at the sweetwill of the Finance Member to be used when he wishes
to balance his Budget’’ and so please the political public of the country
which they serve.

~ Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
::f:n U:’oan): Has the Honourable Member any authority for making the
ment.

Lieut.-Colonel 8ir Henry @Gidney: Perhaps I have not the Honournble
Member’s authority, but I have the authority of facts in the imposition of
this ten per cent. cut in salaries.

Bir, then the Honourable Member tried to differentiate between luxuries
.dnd necessities.

8ir Cowast Jehangir: Msy I ask the Honourable Member whether
India xts ;mgulm- in the world in having made a cut in the salary of public
servants

~ Lieut.-Oolonel Sir Henry Gidney: India is more th lural, but that
does not slter the prineiple ihvolvez e Than pare B
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Sir, the Finance Member then tried to distinguish between articles of
fuxury, ‘‘requirements of industry’’ and the ‘‘necessities of the masses’’.
"He found it difficult to place sugar in any category, but in this distinction
he soared intc the heights of imagination. What did he do? He has put
liquor, tobaceo and motor cars on the same quality as luxuries. Now, Sir,
I wanb to ask him, if he seriously contends these three items are equal
as luxuyries, why have the Government of India granted to Members of this
House haulage for their motor cars? Was it to encourage Members of
this House in the practice of luxurious expenditure or was it to encourage
us to bring our necessities here? Why have the Government not given
us an equal allowance on our ‘‘smokes’’ and ‘‘drinks’’ which has been
given in the cage of motor cars? Another question I desire to ask is ‘“Why
do Government officials draw allowances on motor cars?’’ Why don’t
they have bullock carts, or tongas, or tum tums—a one horse power
vehicle that was used long years ago before the Honourable the Finance
Member came to India ihstead of 20 horse power cars as are used today?
‘Why has all this method of transport been altered? Because the present
day work will not allow it which, in short, means that a motor car is
a necessity, or, 8ir, does the Finance Member mean that the use of cars
by Government officials is a8 ‘‘necessity’’ demanding a special allowance,
but their importation into this country is a luxury demanding the imposi-
tion of a hich import duty. S8ir, all these questions arise in this medley
of thoughis and confusions of ideas as to what reslly is a “luxury’” and
what a ‘“necessity’’, but it does seem rather extraordinary that in the
year 1938 we have a Finance Member who calls a motor car a luxury.
Sir, in my opinion it is more than a necessity and in putting this high
import tax' on motor cars he, the Finance Member, is strangling a very
important industry in India as also affecting the revenues of this country.
on the consumption of petrol and the taxes paid by the public for the
‘purchase of petrol. The petrol trade of Burma is the largest contributor
1o the revenues, and this prohibitory import duty on motor cars is injuring
that busineas. 1 therefore, comsider, it is high {ime that the . Finance
Member reconsidered his taxation on such necessary luxuries. Motor cars,
I repeat, arc a dire necessity in one’s normal life today and I do think it
is time this House expressed its strong opinion on this and in no uncertain
voice,

_8ir, in giving this five per cent. cut with one hand and in imposing
ﬂ}ls surtax on incomes with the other and in this confused sattempt to
distinguish between luxurieg and necessities, the Finance Member puts
me in mind of a chronic flirt trving to make love to two sweethearts af
the same time and in which flirtation he is discarded by both, because
he tried to win the heart of one of them by showering on her an abundance
of “luxurious necessities’’, while to the other he gave a surfeit of ‘‘neces-
sary luxuries’’. B8ir, in his effort to differentiate between luxuries and
Necessities, the Finance Member, I am afraid, has fallen rather deep
into the mire of confusion. .

The next point which I desire to discuss is the gold policy. I hava
Bot been a seller or a buyer of gold, but there is a quotation from the
Holy Book, which rather aptly describes the Finance Mem.b_er's gold pohcy
and the wonderful panacea, he says, it has been in stabll’lsing our cred.lb
In and out of India and in enabling us to pay for our imports and in
affording relief for the necessities of the masses and so has heen the
means of improving the economic condition of the masses. g'he quotation
'8: "“Whioh father if asked for bread will give a stome”, or as the
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“Statesman in an editorial very nicely put it: ‘‘The Yellow Stone Park”.
‘8ir, I do remember the time when a distinguished Finance Member was
‘here, Sir Malcolm Hailey, and we were faced with enormous deficit
"Budgets. One of the Members of the Assembly then said, he was
tempted to open his speech on the Budget with the words ‘‘Hailey!
Hailey! Hailey!'' and, Sir, during the last Commerce Member’s regime
I was almost tempted to start my speech with ‘‘Rainy! Rainy! Rainy!”
‘meaning more ‘‘Rain’’, i.e., the Monsoons on which India’s Budget so
largely depends. But I am afraid the present Finance Member is not a
believer in rain, but a worshipper of the gold stone, and, Sir, his great
Budget speech is full of praise and adoration for gold and how its export
has helped him balance his Budget, etc. This is no doubt, in effect,
"cotrect and it is because I believe it that I support the Honourable
‘Member in his gold policy. but he has nct proved that the 20 crores of
‘rupees obtained by the sale of gold from ‘‘distressed gold sellers’’ has
been used to provide the masses of India with necessities or has ameliorated
‘India's economic oondition, nor can the increase in sale of Postal Cash
Certificates be accepted as proof. 8ir Leslie Hudson has pointed out
that India’s economic condition, i.e., of the masses iz not as good as
it used to be, and I agree with him. In short, official and urban India
do not know how rural Indis lives. It i8 not life; it is a struggle for
existence with the villagers today. The Honourable Member's ition
is that he has asked for a stone (gold) and he gave back bread, but did
he give back enough bread so that the distressed, not the broker or Princely
seller of gold could say that he receivel bread to that extent as to
entitle the Finance Member to say that the economic position of the
masses and the necessities of the country are. as a result of this gold
export, in an improved condition? T want tc ask the Honourable Member
““What would be the position of this Budget if gold were taken out of
the picture?”’ The Honourable Member knows that our foreign trade is
bad. He also knows that our exrorts have shrunken, and he also knows
that without gold the Budget would present a very different picture and
tell a very different tale. In fact, to quote his own words: ‘‘Our channele
of International trade are slowly getting completely dried’’.

. Now, 8ir, I have another very important matter to which I wish to
refer, one, with which I am more familiar, that is the protection of the
public health of India. I consider that in this hunt for wealth—the
yellow stone-—and in the skilful manner in which the Honourable the
Finance Member has stabilised his Budget, litile or no attention has
been given to the heslth of this country. Sir, I am one who gives the
health of a country e premier place to ila wealth, for, without health,
of what use is wealth, and, without health, how can you obtain wealth.
In support, I should like to read to this Honourable House the opinion
expressed by a leading authority, Bowditch of Canada, at the International
Medical Congress in 1876:

“Public hygiene is the most important matter any community can discuss, for,
upon its perfection, depend all the powers—mopal, intellectual, and physical—of the

- The tragic, unperalleled and harrowing history of the protection of

the public health of this country needs no explanation or emphasis from

we. The appalling mortality of this country stands as a ghastly

testimony of the unsatisfactory position of the Health Department thst
) j ! |
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<controls it, indeed it would be but the truth, if one sdid, in comparison
‘with smaller countries, that India has no Health Department at all
gworthy of the name except it be vplled s ‘‘make belief’’. Honourable
Members, who are anxious to kmow about this subject, will find in the
Demands for Grants for Public Health an item of Rs. 6 lakhg as the
iotal demand for the protection of the public health, of this country with
e population ot'ab_out 850 millions. They will also find that for the
Jprevention of epidemic diseases a petty sum of Rs. two lakhs is proposed
to be expended by the Government of India and this sum has been
reduced to Rs. ‘1,72,500 for 1983-84. 1 can see, some Honourable
Members are anxious to correct me and say that Medicine and Public
Health are transferred subjects and are, therefore, of Provincial concern,
end a deal of money is expended on public health. I am aware of these
matters, but even in the Provinces little or no attention or. money is
given to protection of public health—indeed with all provinces in ‘debt
the money used on public health is being annually reduced and amounts
4o toying with India’s most serious problemn. But I am referring to &
Central Health Board and a Minister of Health. India has been promised
Federation, and may I tell this House, that every Federal Government, e.g.,
the United States, Canada, Australia have such a health organisation.
Is Federal India to be the only exception to this vitally necessary
Department? It must have it, and at once. It must be provided for
us in the new constitution. :

1

Diwan Bahadur A. Ramaswami Mudaliar: Therefore 350 millions
have nothing to do with it.

Lieut.-Oolonel Sir Henry Gidney: I am coming to that presently,
because a Central Health Board will have everything to do with India’s
850 millions. Let us see what the Health Department of the Govern-
1ment of India consists of today. It has one Public Health Commissioner,
an Assistant and a very much reduced staff, and it has to perform more
work in the year 1983 than in 1928 when the Inchcape Committeo
‘recommended its abolition. The history of India’s Health Department
is a sad one; in my opinion, it constitutes one of the blackest pages of
the administration of India, and, Sir, 1 speak as s medical man with
-about 40 years’ experience and a specialist in Public Health. In 1919,
the Government of India decided, it was necessary to have a Qeutral
Board of Health and, in fact, a Mimster of .Health. In 1928, t_‘he
}nchcape Committee visited this country and. in its quest for _wgsalth, and,
in abysmal ignorance of the subject, recommended the abolition of the
post of Public Health Commissioner. Thanks to the pressure of inter-
national public opinion, its recommendation was not carried out, though
the staff was much reduced, and, in 1932, the General Purposes B{etrench-
‘ment Committee, of which my Honourable friend, Sir Abdur Rahim, was
President, recommended a still further curt:ilment i;ar this ‘gtvaﬁ in }!_::
quest for economy and which I have no hesitation in calling a_‘renny w
end pound fooli:h” policy. The Assistant to the Public Health Com-
Missioner was to be abolished. but a wise Secretarv of State ordained
otharwigse. But, Sir, with this personnel and the work, it is expected
to do. how can one exnect, efficient service. Compare this Derartment
with the Public Health Department of the United States where t?";:
million pounds are snnuelly spent on the Oentral Health Board or wit

' o
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Australia where over two million pounds are spent annually on s Central
Health Board and yet, in the year 1883, wo have in India & Central Health
Department which is a standing disgrace to the Government of Indis
and to this vast sub-continent, of whose interests we are the elected
custodians. Let me now tell the House what other smaller countrias
are doing in this matter. Such small countries as Liberia, Bulgaria,
Greece and even the Nankin Government have Central Boards of Healthr
and Ministers of Health; and yet India, which is one of the largest contri-
butors to the League of Nations, does not possess anything but one officer
as Public Health Commissioner with an Assistant and a hopelessly
inadequate staff. If this is not an open invitation to be told that India
18 outside the pale of civilisation and unworthy of being called a civilised
nation and if this is not placing India on a par with the aboriginal states
of Central Africa and which, she most certainly is, if she is to be judged
by her make-shift of her present Central Health Department, I should like
to know what else it is. I will give the House onc instance of the velue
and very nt necessity of a Central Bosrd of Health for India.
'Honourablem.ﬁembera may not know it, but let me assure them that,
with the great accelerated speed of aeroplanes, India stands in daily
danger of the importation of yellow fever. Let an infected mosquito
carrying the germs of yellow fever once come into India and the whole of
India’s civilisation will be destroyed within a few months, because the
eountry is full of the mosquito that carriss this fell disease. Hitherto we
have esca) such a deadly invasion—more deadly than any poisomous

8, but this is a typical matter in which a well organised Tentral Public

ealth Board would not only demonstrate its acute necessity, but :ts
weight in gold—not as a yellow stone, but in saving millions of human lives.

An Homourable Member: What are you doing?

Lieut.-Colonel Sir Menry Gidney: I am not attending to cotton as my
Honourable friend, Mr. Mody, spends his life. I am trying to do some-
thing more useful to my country, India. I am placing before the House
a vitally important and urgent matter. 8ir, to those, who spend their
lives in amassing wealth or balancing Budgets, my appeal will fall on deaf
ears, but, I most emphatically submit, the stability and security of no
country depends so much on a search to improve its wealth or balancing
its Budget, a8 on a greater duty that every citizen demands
from his Government—the protection of the health of ite people.
The annual total deaths im India is six millions. Just think of
this appalling figure—this unparalleled sacrifice of valuable human
lives—and ask ourselves, this Government, this Honourable House:
are we altogether blameless for this tragedy? What have we done o
diminish this ewful annual toll of the valuable lives of six millions of our
countrymen? I submit, Sir, that the Government of 1India and this
Honourable House together stand charged before the great Creator for
e serious neglect of duty and, T say, we are guilty of it and shall remain
so till we form an adequate Central Health Board and a Minister of Health.
Let me read from the recent Research Workers Conpference which had
before them the reports of the S8imon Commission, the Whitley Commission
and the Agricultural Commission regarding the urgent need of a Central
Heslth Organisation for India. T propose. with your permission, Sir.
to read the resolution passed by this very t Conference so thel
both the Government snd the House will realise both the necessity and
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the urgen:xiof creating a Central Health Board and a Ministry of Health
‘Wwithqut ch Indm has no entitlement to be classed as a civilised
netion, nor can this House say it is doing its duty to the nation:

“This Conference has learned with great pleasure that thoA Royal icultaral
Commission has taken into consideration the rel:olution on wastage of 155‘:“24 pro-

rty which bave been passed at all the three previous meetings of the Research
%‘orken’ Conference.

This Conference re-affirms ite 6pinion as expressed in that resolution which is ss
follows :.

That this Conference believes that the average number of deaths resulting every
wear from prevemtible disease is about five to six millions, that the average numter
of days lost to labour by each person in India from preventible disease is not less
than a fortnight to three weeks in each year, that the percentage loss of efficiency
of the average person in India from preventible malnutrition and disease is not
:lpss than twenty per cemt., and that the percentege of infants born in Indis who
reach a wage earning age is about 50 per cent., whereas, it is quite possible to raise
shis percentage to 80 to 90 per cent.

The Conference believes that these estimates are under-statements rather than

exaggerations, but allowing for the Freaun possible margin of error it is absolutely
cort.gnlg: that the wastage of life and efficiency which result from preventible disease
costs India several hundreds of crores of rupees each year. Added to this is the
great suffering which affects many millions of people every year.

This Conference believes that it is possible to prevent a great proportion of this
waste at & cost which is small in comparison with the expenditure.

The recent census shows that the position in India is one of grave emergency. The:
Conference recognises that the problem is very complicated and involves not merely
medical research, but also questionp of public health, medical relief, medical edu-
cation, propaganda, and social and economic considerations.

The Counference strongly nugu on Government the immediate necessity for appoint-
ing a strong Commission, chiefly non-technical, for the purpose of meking a thorongh:
inquiry into the wastage of life and the economic depression in India which result
frem causes which are capable of being remedied.

The Conference believes that the general cause of poverty and financial stringency
in India is Joss of efficiency resulting from preventible disease and therefore considers
that lack of funds far from being a reason for postponing the enquiry is a strong
reason for immediate investigation of the question,”

Sir, that is the opinion of a very well known body of research workess.
I will conelude by saying to this House that it is of greater importance
to this House to look after the health of the people whom it represents.
than to stmain every nerve to balance its financial Budget, and thlq can
only be achieved by the appointment of a Minister of Health with 4
Oentral Health Board. I appeal to the House to call upon the Govern-
ment of India to immediately draw the attention of the Secretary of
State for the provision of such a measure in the new constitution and
“which, in my opinion, is & more urgent and more necessary measure than
all the fuss that is being given to a Statutory Railway Board. Unless
India does this, she can have no claim to be considered a civilised nation,
nor can this House claim to be conscientiously discharging its duty to
peoples of India whom we claim t> represent here. I, therefore,
eall upon this Honourable House to immediately rectify what I consider
‘7ot only & national danger, but a disgrace to the country.

The ‘Assemd sourned for Lunch till s Quarter Past Two
“N’Cla.o: ly then adjo : |

c2
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The Assembly re-assembled after Lunch at a Quarter Past Two of the
Clock, Mr. Deputy President (Mr. R. K. Shanmukham Chetty) in the
Chair, .

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, throughout
the long speech which my friend, the Finance Member, delivered,—and
he delivered a very fine speech full of admirable analysis of facts and
“figures from the viewpoint of the Finance Member and the Government of
India, and he gave himself so many certificates that he needs very little
certificate from this side of the House. But, Sir, I wag pained to find
during those two hourg that there were no words of solace or consolation
to the hard pressed tax-payer for whom, nearly two years ago, my friend
expresseq so much solicitude.

When my friend in 1981 moved his emergency Finance Bill, he laid
down two conditions. One was that there should be an emergency cut in
salary, and the other was that there should be emergency taxation, and,
'simultaneously with that, a surcharge on the taxes. I may be wrong, but
many of us formed the impression that simultaneously with the reduction
of salary cuts, whether by fifty per cent. or in full, there should be a
similar reduction in the surcharge of income-tax. I think to refresh the
minds of Honourable Members and of my friend, the Honourable the
Finance Member, T should just read a few sentences from his speeck. Of
course, now he may play with words, and say that he did say this or did
not say that. This is what he said:

““If these forecasts are fulfilled, then even if there is no improvement in the eco-
nomic position, the Finance Member, when he presents the Budget for 1933-34, will
find himself in poasession of a surplus of 523 crores and he will be able to make
& substantial easing of the burdens.’’

I can understand, if I understand plain English, that ‘‘easing
burdens’’ means reduction of taxation and similar reduction in the sur-
charge of income-tax. I wii] just quote ong more line from his speech:

“It is perhaps forecasting events too much to say in what order these reductions
should be made. But, there are principles which we consider must he observed.
Relief must come first in restoring the emergency cuts in pay and, secondly, in taking
off the surcharge on the income-tax now to be imposed.”

My Honourable friend may now say that he did not mean it, but we on
this side understood that it wns meant to be simultaneously done, and
when, although T was not present here, my Honourable friend made 8
statement that there would be a restoration of 50 per cent. of the salary cut,
T understood, when I read that statement, that in the Budget he will
include a reduction of 12} per cent. surcharge on the income tax and nlso
aboligsh the income-tax on the low level, that is, between Rs. 1,000 and
Rs. 1.999. 1 will show him a way. We are facing lean years. My friend
is so very considerate for the Government to come in the future. I do
hope that he will stay here for a yvear or two more till the new Govern:
ment is formed. My friend wants the future Government to have 8
consolidated financial position. Why does he put bv 5% crores, or rather
four erores and. 15 lakhs for the reduction of the debts? In lean vear™
evervbody forgoes a great deal. Tt is a pood thing that the Government of
India have balanced their Budget. These four crores 15 lakhs plus the
2% crores which he has got as surplus gives him nearly 64 crores and this
will.go to completely wipe off the surcharge on income-tax whioch 27
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riend has estimated at Rs. 350 lakhg and the low level of income-tax
ghich is Rs. 70 lakhs. Here is a suggestion which I am giving to my Ho:o::
able friend, and, by accepting them, he can easily satisgy this side of
the House. If he says that the salary cuts should be restored to only 50
per cent. then I suggest to him to abolish the low level of income-tax by
70 lakhs, and reduce half the surcharge on income-tax.

Although there have been various suggestions for alternate taxes from
this side of the House, there are wayg still which my friend has not
endeavoured to explore. Two years ago, during the Budget discussion
suggested the equalisation of the kerosene duty, import and export duty.
Not only my fricnd, the Finance Member, but even the Commerce Mem-
ber showed very great partiality to the millionaire beggars that come to:
them with begging bow!s. When my friend, the representative of the
Bombay Mi'lowners, asked the Government to give them a protection in
1929, my friends from Burma, the multi-millionaires, the Burmah Oil
Company, came and asked the Government to hold an inquiry and to give
them a protection. 8o these multi-millionaires beggars got four pies
difference in excise duty and import duty. I pointed out two yvears ago,.
end T again point out today, that it will bring my friend further revenue:
to the extent of a crore and & half if proper duties are levieq on the
kerosene oil and the bye-products of kerosene oil that are manufactured in
India and the Empire. My friend is so solicitous for the Provincial
Governments that he has again re-assesseq the stamp duty on cheques,
but T will suggest to him another way to make money, not from the poor,
but from the rich. In that case my friends from Bombay will have to
pay heavier amounts to Government. Hag my friend, the Finance Mem-
ber, ever considered that in the Stock Exchange of Bombay and Calcutta,
there is an inordinate amount of gambling going on? There are transfers,
fictitious transfers, of shares, there is gambling in gold and silver, cotton
and grains, by way of fictitious sales, going on. Why dodge the Finance
Member? Put a duty on every such fictitious transaction, and let the.
State get one per cent. of the wvalue of such transactions. I cannot say
why the Bombay or the Calcutta Stock Exchange gamble, but wben my
friend Mr. Mody rises after me, he will perhaps give us an idea as to bhow-
his friends, at least some of his colleagues, gamble, ang how this gambling
8pirit has brought down India to her present scale of.pover.tx, to which not
only the present economic depression but the gambling spirit of the Bom-
:ll]ly millionaires has contributed a great deal, and we ate all suffering from

at.

Mr. H. P. Mody: Shame.

Mr. B. Das: Thank you.

There is another thing. My friend, the Finance Member, has produced
8 very interesting document from Dr. Meek about the index prices, and &
glance at it shows that the level of prices has gone down very much.
Why does he not apply it to the Lee loot? The Lee concessions Were:
given, because the prices had gone up, and the Services complained that.
on acoount of their high standard of living, they must have some o?:(i
Cesgions. If the prices are so low now, why should these'pargwulag ves e
iterests, the officials, continue to get these Lee concessions. 'I‘hu‘t1 w:ﬁ .
Em’.g out o my friend s good bit whereby he can lighten the burden
taxation, '
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Muclt bas been said about the flight of gold from Indis snd I do not
wish to add to the agony of my frieng, Sir George Schuster, to controvert
his deduction that this flight has brougkt so much saving through
the Bavings Banks. 1 take this opportunity to congratulate my friend,
Sir Leslio Hudson, for the admirable way in wkich he spoke. He has
identified the Europcan settlers’ interest in Indin with those of ours. 1f
my friends, the Europeans, who are here in business pursuite and who
spend most of tkeir life time except the last few years in this country,
identify their interest with our interest and they feel svmpathetically for
the conditiong of the masses and millions, tL.en most of the troubles that
have arisen in the past in this country or in England over commercial
-discrimination and other tkings will vanish and there will be friendship
restored and full confidence brought about between European friends and
-ourselves. My friend, the Finance Member, talked of the £80 millions of
gold that has been exported and from which tke Government of India
have had so much advantage. I know if I were in his place, I would Lave
utilised the advantage, but I do not think my friend ever considers that
great harm lLas been done to the masses. I was present in the House of
Commons when they were discussing the reparation debt to America last
December. England was to pay £19 millions to America and the whole
of England was upset at the idea of 19 millions of gold being tuken away
from the Reserve Bank of England and sent to America. Tlere was a
full fledged debate on that onrcusion. Of course my friend knows that
nothing eaid on this side will make the present Cabinet fall. They are
secure and he views ligktheartedly this flight of gold. I dc not think more
than £10 millions of it is really hoarded gold. It may be that the Bassocns
and Birlas and Bombay merchants make 80 per cent. out of these things.
I do not know how much my friend, Mr. Mody, has profited in this
business. (Interruption by Mr. Mody). I am sorry, my friend, Mr.
‘Mody, did not get a share out of this 80 millions of gold, of which
70 millions is distress gold. My Honourable friend, if he were a national
Finance Member, would have stated this, in the gloomiest of gloomy
language, but No. He was consolidating Lis position and thinking of
booking his passage either this year or two years hence. I am not today
assessing the work of my Honourable friend, Bir George Schuster, of his
five years work as Chancellor of the ExclL.equer. I hope that the Govern-
ment of India will give us an intimation whether my friend will continue
for two years more. If he continues, we will have ample time to survey
his work here, but, as I say, had ke been a national Finance Member
he would have spoken of the £80 millions of gold as national calamity
which kave been spirited away from this country, mostly to England.
But he took advantage of this. That is a situation which we do not
-approve. He talked about the Lausanne Agreement, but ttut agreement
is a dead letter. After Lausanne, came Ottawa, and, after Ottawa, is
‘coming the World Eeconomic Conference. It may be that England has won 8
prize at Ottawa. England will come out totally disappointed from the World
Economic Conference, because America feels sorely that England could
secure advantages of the Ottawa Agreement and then come to the World
Fconomic Conference to dictate terms to America. 8o tte I.ausanne
Agreement will never materialise, because America is suspicious of England.
All the ideas, that my friend still entertains that the world will sood
settle down and America will parmit England not to pay those war debts,
we England has permitted Germany snd other countries not o psy their
debts, will never materialise. Tlere is no chance of any improvement i
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the world situation and no prospect of any windfall owi trat factor
My friend suggested that the Reserve Bgnk was comilnig. t(’Supqmﬁ;'mg m§
friend was the Governor of the Reserve Bank of India, would he have
spoken in trat hearty way about the £80 million flight of gold? Would
he have allowed the strong room of the Reserve Bank to be depleted in
this way? I read in the paper that my friend, while he addressed the
all-India Economic Conference, told the Professors that they were
wasting their time in not finding out, wkat amount of gold and silver
was still hoarded by the millions of India. I do not know whether any
gold and silver is hoarded unless it is in Mr. Mody's Bank. I wculd ask
him to use the whLole machinery at his command and also at the disposal
of my friend, Sir Harry Haig, to explore how much of this £80 millions
that has been taken out of India is distress gold and how muckL is hoarded
gold. Thereby not only will he give a lead to these Professors of Eco-
nomics to carry on their research, but he will also silence the criticism
which we are levelling against him that most of this is distress gold. At
the same time, I must say, that from the budgetary point of view my
friend has securcd cvery advantage and the advantage has come, because
the tax-payer has paid the maximum that ke can pay and yet today the
{ax-payer cannot pay any further. Incidentally my friend will go down
in history as the best friend of India who killed all import of foreign
goods to India, because suck high tarifis will not permit foreign goods to
come any more. I do not understand why my friend, Mr. Mody, wants
further raising of the tariff on Indian cotton piece-goods. Already my
friend, the Finance Member, has helped him by these Ligh tariffs.
When I come to Mr. Mody's Resolution, I will have something more
definite to say on tkis matter. th,t’ I am trying to say at present is
this . . ., ! I

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Hon-
ourable Member’s time is up,

Mr. B. Das: I will wind up with an appeal. I am still looking
forward to my friend staying here a year or two more. I want him to
fulfil tke promise which he himself gave, which my friend, Mr. Bagla,
-quoted yesterday :

“Let, him leave India not as a friend of the few capitalists, but as the
friend of the teeming millions of India.” (Hear hear.)

Mr. H. P. Mody: Bir, the Budget before the House is of such an
uninspiring character that it has struck a chill in the heart of all my
Honourable friends and choked off more or less even the voice of criticism.
There is no doubt about it that it could have ,Peen eaglly better bug I
think T am right in saying that the general reaction to this Budget seell)nz
t0 be that, of the man who was expecting to be blessed with triplets, bu
who was greatly relieved when it was found that. it was _o_nly lIaw;insd
{Laughter.) Si;, while this Budget is, a8 I havq said, um'r.lspu'mg'l.vI mb]:ar
from the long and very illuminating survey which the Finance ete "
has made of the economic position of 'this country that there is a rio e of
optimism and quite satisfaction runmng through .the pttelzance.d g
be the last man to try snd detract from the credit which is un ouf ay
his due for the way in which he has husbanded tl.le resources om o
.country and looked after its interests. Sil:, at a time of thum:x:ctzcle
,dimculfy, few countries in the world, I think, can piesent u:d gnancitﬂ
which India presents today of a balanced Budget and of o:hm 4 tors to
position, which, in spite of the heavy texstiod and er
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which I shall presently come, shows a condition of affairs which many a
Finance Minister in other countries would envy; and I join with my
Honourable friend, Sir Leslie Hudson, and the other Members of this House:
who bave expressed the hope that we may find Sir George Schuster in.
the very same place next year also. (Loud Applause.) May I also add
the hope that when we find him again presenting a Budget, he will not
have quite that lugubrious expression which seems to have settled on him
during these two days, but that he will have u cheery smile on his face.

I would now like very briefly, Sir, to get at the other side of the
picture, and when you leave on one side the question of India's credit,
which undoubtedly stands high, and consider the general health of our
finances, what do you find? In my opinion, the position is as unhealthy
as it could possibly be. First of all, from the Finance Member's own
figures yvou will find that in 1982, taking three of India's principal com-
modities, namely, jute, cotton and hides and skins, there has been an
enormous drop in exports as much as 100 crores, over the previous ten
years' average. Now, that cannot possibly be hailed as a sign of the
returning tide or as something from which any man can derive satisfaction.
Qur position today is cntirely due to the windfall of the gold exports: if
they had not been there. the situation with regard to currcncy, finance
and evervthing else would have been simply terrible. And while I agree
with a great deal of the very lucid exposition of the position with regard
to the gold exports which my Honourable friend hus made, I take leave
to doubt whether the position is exactly as he has stated it. Unfortunately
a 20 minutes’ speech cannot embrace every possible item whicgh ig of im-
portance, but I would like just to remind my Honourable friend that this
flow of gold started even before Great Britain went off the gold standard,
and what I want to know is whether the countrv’'s consuming capacity
has really appreciated. as it should have, when you take into consideration
the fact that as much as 107 crores of guld was liquefied and should have
gone into circulation. The other unsatisfactory position is that we are
depending a great deal too much on our customs revenue. 8ir, as much
as 50 crores of our revenue is derived from customs and that is a position
which must cause a very considerable amount of uneasiness in any man
who takes a wide view of the finances of this country, because there are
g0 many imports which are not only dwindling, but which should dwindle
in the national interests, and which, therefore, would seriously affect our
revenue position. Take textiles, for instance. Mv Honourable friend is
quite pleased that textiles should have yielded him such a Jarge amount
of revenue. I regard that as a matter of positive misfortune to the country.
I do not want to answer all my Honourable friends who have tried to have
a dig at the interests which I represent. The tima will come verv soon
in the course of this very Session; so I shall not try to reply to all my
friends: but all I say is that we should visualize the position when the:
revenue from this source will dwindle down practically to nothing. I
do not say that we can do absolutely. without the import of textiles, bub
we must stop those e~normous quantities of Japanese piecegoods pouring
into this country, and which have brought to a standstill its premier
national industry. Take the question of sugar. Buger factories are
springing up ang this is & source of revenue which must vanish very soon.
Then, again, there is the question of raw cotton. A great deal of mis-
eonception seems to prevail with regard to the imports of raw cotton, Some
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of my Honourable friends seem to imagine that the millowners are' im-
porting cotton in.defiance of the national interests. I. would like to
remind them that the millowners, just as much as the Members of this.
House, may be expected to know their business. Therefore, when you
find large imports of cotton coming into this country, you must try and
understand why that is so. One of the reasons why the imports went up-
so enormously during recent months was that stapled Indian cotton was
not available in large quantities. It was one of the shortest crops on
record, and about the time the mills began to replenish their stocks, there
was un actual shortage feared of stapled cotton, and, therefore, there was:
a rush to buy Awmerican cotton. I am afraid that foreign cotton will come
until we are able to produce better types ourselves, and that this country’s
reliance on Egypt and Uganda will continue for some years. But, so far
as tho American type is concerned, I expect the imports to dwindle to &
considerable extent.

Diwan Bahadur A. Ramaswami Mudaliar: What about the present
year?

Mr, H. P, Mody: The present imports are certainly less.
Diwan Babadur A. Ramaswami Mudaliar: In the present year, during

the 1ast nine months American cotton came in of a value of Rupees three
crores 20 lakhs as against Rs. one crore 41 lakhs. I am taking the nine

months ending December, 1932.

Mr. H. P. Mody: I am talking of the conditions ruling today. I say,
that unless the cotton crop is very poor, both in staple and in quantity.
we shall see no large imports of American cotton, and we should not rely
on an excessive revenue from such imports.”

A further unsatisfactory feature of the Budget is that retrenchment
has been carried out in every single Department, and while I do not deny
there is further room, you cannot get very much more from that source.
I have repeatedly said in this House and elsewhere that I feel absolutely
cold when J am told tbat such and such Departments have effec
ecanomies worth lakhs of rupees. How have these economies been effected ?
By throwing out tens of thousands of people on to the streets at a time
of acute unemployment and distress. Therefore, while I am always for
retrenchment, namely, for economy in the conduct of the Departments
of the State, I think that the constant stress upon retrenchment from
this side of the House is a little misconceived ; the retren.chment thlat
generally takes place is in one direction only, namely, chucking ou_tda. eo;
of people who need most to be kept in employment whether on re u’cto
salaries or otherwise. (Hear, hear.) If you take thesg three thmg;smin
consideration, the position today is as unsatisfactory as it could be.rt : e:;
where are we to expect our salvation to come from ? I 8ay, ;pa : nr:l) .
8ny cconomies that you may effect, by cutting out & fat ]obt-] er?i a »
fat job there, the only way, in which you can restore the m}ncb
of India during the next few years until world prosperity retums,b ;]s ; Oi
pruming down drastically your military expenditure and your ealﬁry 11; oy
the Buperior Bervices.. For years, we have been talking about l:t % 1m gt
expenditure. I will say no ‘more then that, although undoublel’y oo
have been econornies and .the Finarce Member can take eredit for s
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we will not be satisfied with those economies. We want a complete o¥er-
t:‘u'llmg of the machine so that the military forces of India arg no more
pha the needs of India require. and that position we are very far from
aving aclueved.. ’ It has been admitted by British soldiers of international
repute that India’s army is not kept solely for India’s requirements,

As regards the salary bill of the .Superior Services, I made the ‘poin
in the Services Committee of the first Round Table Conference, that the
thing of primary importance is to determine the emoluments and the
conditions of service of the superior grades for future entrants, and have
that question examined by a Commission straightaway. India cannot
possibly afford the present scale of salaries even though it is a fact, which,
1 think, every one of my friends will gladly admit, that we have got e
‘service which for efficiency, honesty and devotion to duty has not been
equalled anywhere. But, after all, we can only pay what we can afford
to pay, and we cannot continue with a service which is entirely beyond
the resources of India to maintain. Unless, therefore, you attack the
problem from these two cardinal standpoints, namely, drastic reduction of
the military expenditure and of the salary bill of the Superior Services,
you will never achieve financial solvency.

Sir, I wili hurriedly pass by s few of the special features of this Budget.
A great deal has already been said about the restoration of the cut. I
'will gay no more at this stage than that it is rather a painful spectacle
that at a time when India’s export trade has diminished to such alarmingly
small proportions, at a time when so much gold has gone out of the
country, when the burden of taxation rules so high, the sole obsession of
Government should be how quickest and best to restore the cuts in pay.

An Honourable Member: Charity begins at home.

Mr. H. P. Mody: We shall remember that when we get on to the
“Treasury Benches; we shall look after our own salaries first!

While this cut has been restored, income-tax which is bearing down so
hard on all classes of people is still maintained at the same figure. As
I have so often contended, our income-tax differs from the tax in Great
Britain which, though it is much higher, is based more equitably. Ours
is & tax not on income, but also on capital, because we are not allowed
to wrgé;rward losses. Only the other day I read a rather plaintive
letter a shopkeeper at Jullundur to the Income-tax Commissioner.

The letter said:

“To pay your Honour’s dues I am practising the utmost economy in family matters
and disposmg of all members and stopping further generation of new by living alone.
Your Honour’s will be done.” (Laughter.) bk

I am afraid what this poor Jullundur shopkeeper felt about income-tax
collection is what we all of us feel though we may not express it in quite
that effective way.

I shall next touch the duty on artificial sidk. I welcome it whole-
heartedly, because it gives also a measure of proteotion to the industry:
and I am very glad thet the Finance Member has thought fit to come to
the sssistance of the industry and, at the ssme time, replenish the coffers
of Government. But 1 do wish that he would equalise the duty on
mixtures with the duty which he is imposing on all-silk goods; bécause
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there is a great possibility of silk mixtures taking the place of the all-silk
which Japan is sending in such enormous quantities and at such
abnormally low rates. , ‘

About the tax on motor cars I do not follow the reasoning of my Honour-
able friend. I think the law of diminishing returns has most decidedly set in,
and I am surprised that he can fly in the face of facts. If it is a question
of luxuries, I have got figures here for a few years relating to other
articles. Take ale, beer, whisky and wines, which I hope my Honourable
friends on the Treasury Benches are consuming in as large quantities as
ever before. I find that #mports have not dwindled to anything like the
extent to which the import of motor cars has dwindled. Take, again,
toilet soaps and requisites, and canned provisions. These are all luxuries,
but if you examine the figures of imports, you will find that they have not
dwindled to anything like the extent noticeable in the case of motor cars.
I regard it as a short-sighted policy that the Finance Member should
continue to keep the tax on motor-cars, which are a real necessity in a%
large number of cases, at this high figure, and I might move at the proper
time for a reduction of the duty.

Another thing on which I dieagree with-my Honourable friend is the
duty on cheques. I do not think my Honourable friend has represented
correctly what the Banking Inquiry Committee said. I have not got the
time to read it out, but I shall refer him to paragraph 663 of the report
of the Banking Inquiry Committee. Apart from anything else, I want
to ask the Finance Memher whether seven lakhs of rupees distributed
between all the provinces is & matter for consideration. It is doing s resl
harm to the banking development of the country to re-impose this little
tax which, after all, is going to yield a miserable 7 lakhs.

Sir, T would like to conclude on a lighter and more optimistic note.
The whole world is passing through a period of unexampled difficulty.
Depression has penetrated even the darkest Africa. I read & few weeks
ago a letter written by a Kaffir to a local paper, descpbmg the conditions
-which prevail in that part of the world. The letter said :

“Based on ruling cattle prices, wives have fallen in value by about 50 per cent,
and & good fmhu:vgife in terms of cattle may be obtained at £16 maximum. Second-

hand and inferior maids are almost given away.”
(Laughter.)

. : . o
Sir, let ug hope that the position of India may continue to be such th
we c‘:n :ﬂ‘:r?i t(:)p;ay aa goof stiff price for our wives (Laughter) and tt;a‘t
even our jnferior and second-hand maids will mot be given away or
nothing. (Loud Laughter.)

i |

Mr. D. N. O'Sullivan (Bombay: European): Sir, I endorse every wor
said by Dmy'Honouw,ble fr(iend ang leader, Sir Leslie Hudlsoxla), ma}tlil:n:eg
trenchant speech, and I crave time for one or two smal Mo sebwlr 'on e
my own. I congratulate the Honourable the Finance 3 erm e on the
presentation of this Budget. I wish to extend to the Hﬁozm e e
Finance Member my sympathy,—this is a very unaympaa et.w Toune
as far as T can mGe. Iivervone will agree with me that the d_t;ﬁ»le:lto Ny
Finance Member are, to sa.y the least of it, e;traor@maply 13;6 b ey
Dot the least melancholy and difficult 'parb of his duties is totrhe Budget
b,y taxation. People seem to lose sight of that fact 1 '
iscussion. k
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‘In the course of the two days’ debate—we are on the second day now—
1 have not heard, I should think, more than two suggestions of any kind
for raising money by taxation than those, of aourse, referrred to by my
Honourable friend, the Finance Member. In the course of the last two
days, I have heard .observations about the struggles of the early Christian
Missionaries. @~ We bave heard a graphic description of the yellow fever
and reference has been made about Peter and Repeater.

Obviously my friend, Mr. Lalchand Navalrai, has spent many sleep-
less nights over the question of the separation of Sind. This morming one
"'Honourable Member made a suggestion that eapitalists from Bombay
should begin to manufacture motor care in this country. Whether the
‘Government should subsidise this or not was not clear. Another point
was put forward for increasing our income. Apart from these suggestions
there was another suggestion that a small tax should be imposed on the

P export of gold and a suggestion from Mr. B. Das was about a tax on

the sale of shares. There is not a single suggestion of any value to be
placed before the Honourable the Finance Member, and, therefore, my
sympathy goes out to him. I think I am right in saying that the Honour-
able the Finance Member, when he visited Caloutta, implored the members
of the Bengal Chamber of Commerce and merchants generally to make
& eoncrete suggestion as to taxes and, so far as I can read, nothing very
concrete wae put up and nothing very concrete hae also been forthcoming
from this House. The Honourable Members on the other side of this
House, I hope, when they come to this side of the House in the future,
will not find themselves in the very same trouble. The Honourable Mr.
Mody mentioned the possibility of his going to the Treasury Benches,
but he did not mention how to raise the money as a suggestion to the
‘Honourable the Finance Member.

A statement was made sbout the condition of the ryots in this country.
I have personal knowledge of that point. T heartily endorse everything
that has been said on that subject. I go further and say that the condition
of dock labourers is appalling in the sea ports of India today. Many of
-them cannot work week after week at all, as they are emploved on one or
‘two days a week. and the emoluments they iget are not sufficient. but I
have vet to hear any suggestion in this House as to the amelioration of
the condition of those people and I also fail to see the connection between
those statements and the task of the Honourable the Finance Member in
presenting this Budget. It is very easy to criticise.

T very humbly put forward one small suggestion in respect of taxation.
T have no doubt that it has been taken into consideration before.
but I would press that it should be given the most ungent con-
sideration in view of the necessity of raising money in these days without
undue hardship. That is the question of death duties. We know in
‘England there are Death Duties and a large amount accrues to the
Treasury from that source. My humble suggestion is that there should
.be a levy of death duty to a small extent in this country.

. An Honouratde Member: Will this duty apply to the people who make
money in this country and go to die in another country?

M. D. N, O'Sullivan: If you like to go into details, T will discuss the
Bubject afterwdtds.- The suggestion is that it may be & provinsial matter,
but s little reflection would show that it cannot be. There is no death

3ry.
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duty as such in this country. In certain circumstances applicants for
probate and letters of administration are required to pay a smeall ad valorem
court-fee when they go to Court. That is surely not in the nature of a
death duty. and, furthermore, it is by no means certain in a large number
of cases, where there is no difference among the heirs of a deceased as to
the division of his estate, no application for probate or letters of adminis-
tration is ever made to the Courts and, sometimes, in the case of large
estates, Government must obviously lose very large sums of money im
respect of that particular taxation. It is unnecessary for me to go into the
details of such a scheme, but it must be obvious to anybody who considers
the matter that it is a scheme which obviously must be worked in con-
junction with income-tax and. in that respect, it must be an All-India
scheme. For one thing it is necessary for the persons levying this death
duty to have some idea of the incomes of the estate of the deceased
and, from that point of view, it is obviously desirable that such a
duty should be administered by an All-India service and certain adjust-
-ments ocould be made for distribution of the proceeds of taxation between!
‘the provinces and the Central Government. That is my small suggestion.

There is one other observation I desire to make. Government have
been pleased to extend their healthy assistance to local industries, such
as the sugar industry, but it seems to me that they left out of considera-
tion entirely that growing industry, namely, the flour - milling industry.
This might be a subject which could be dealt with when the Wheat Import
Duty (Extending) Bill comes up, but I would like :tc say one or two words
in regard to this.

The Flour Milling Industry is almost ruined due to the fact that their
export trade in flour has passeq into the hands of Australian shippers.
“"The import duty on foreign wheat has enabled prices of wheat in India to
be kept at a level much above the world parity. Australian wheat i8
selling today in England at 23s. 0d. per qr. On this basis the price of
wheat in Karachi should be Rs. 22-4-0 per candy of 656 lbs. or Rs. 2-1-0
per maund despatching stations in the Punjab. Instead of this, the price
is Re. 29-120 per candy, f. o. r. Karachi or 83-75 per cent. above the
parity of Australian wheat. Tt will thus be seen that the Millers in
Karachi cannot, under such circumstances, mill wheat and prodnce flour
in competition with Australian Millers. The export, figures speak for' them-
sclves. They are as follows:

In the year— Tons.
1027 . . . . . . N . . 86,850
1928 . . . . . . . . . . 36,410
1929 . . . . . . . » . . 24,800
1930 . . . . s . 29,100

In the two recent years— to0s
1931 y v e e e e 24,700
1032 . B . . . . . 17,709

and T understand conditions are far worse this year from Janusry of ’
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The Import Duty on Wheat was imposed in March, 1951, and, because
of this, flour exports in 1982, dropped to 17,700 and this year they have
Tallen to a very low figure. Foreign flour is going to Aden, Colombo, ports
in the Red Sea and Persian Gulf, which ports at one time drew their
supplies from Karachi, and, therefore, T submit that the Government
should do something to protect this indigenous flour milling industry in
India. Tt is a matter which should be given serious consideration.

Khan Bahadur Makhdum Syed Rajan Bakhsh Shah (South-West
Punjab: Muhammadan): (The Honourable Member spoke in the
vernacular, & translation of which ‘will appear as an Appendix in a later
issue of thesg debates.) '

Sir Cowasji Jehangir: Mr. Deputy President, the Budget which my
Honourable friend has presented can well be called u status quo Budget.
My friend sitting behind me hns characterised it as uninspiring. 1 wonder
whether he would have preferred to have an inspiring Budget with pro-
posals of increased taxation. Personally, I prefer these uninspiring
Budgets.

8ir, the Honourable the Finance Member has devoted a oonsiderable
amount of time in the very lucid and lengthy speech that he made to
explaining the sound financia] position of India and to stating how our
credit has improved. I wish he had addressed those words to an
Assembly across the seas. We have heard in a country seven thousand
miles away of our lack of vredit. We have been told that our borrowing
powers would diminish, We have in our Finunce Member a chawmpion of
India’'s case to prove her financial stability and that her credit will
remain as sound in the future as it is today T do not for one minute
believe that India will ever repudiate the dues that are justly demanded
_of her, nor will she, either inside this House or outside it, refuse to meet
ker obligations. (Hear, hear.) 8ir, a time may come under the future
oonstitution, when there may be euthusiasts in this House who may ask
for far reaching reforms to raise the economic position of the masses,
reformg that may cost vast sums of money; but T feel confident that the
common sense of our people will, an the other side, balance any wild or
unpractical schemes that enthusiasts will put forward in the future
Legislature of India. (Applause.)

Sir, I have called this Budget a stafus quo Budget. I wish that the
statug quo did not apply to last year, but to a few years ago. The
Honourable Member, during the five.years that he has been in charge of
our finances, has been forced to levy on this country taxation of an
unprecedented character. When he last suggested his surcharges, he
hoped for a surplus of 9,11 lakhs without, taking redemption of debt into
calculation. That dwindled down last vear to an estimate of 2,20 lakhs.
‘Again, this year, it has been raised to 4.15 lakhs. That is to say, when
he suggested and got this House to accept these surcharges, he expected
8 surplug exactly twice ag large as the surplus the revised estimates now
prove we shall have. Notwithstanding the request he makes to us of
continuing this*exceptionally high rate of taxation, -he can only show a 42
lakhs surplus. _8ir, T do suggest that this ig not a happy state of affairs,
but he has warned us that we shall find that the Budgets of most
-¢oumtries in the world will be similar to ours. I presume he meaws thot
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the Budgets of most countries will impose the same taxation for the com-
ing year as they did for the last, and, therefore, his proposals will not be
found to be very different from those of other countries. It may be so.
But, at the same time, let us not be carried away by the optimism of my
Honourable friend. We were in a bad way, aud we continue to be in a
bad way, and nothing will prove to this House that these bad times have
ceased until he can bring forward proposals to decrease taxation. I know
it is not possible for him to do so this year. I am prepared to accept the
position. I think it is right that this year we should have a balanced
Budget. Under any tircumstances, whatever burdens we may have to
bear, we should be preparcd to have a bulanceq Budgct. But that does
not mean that all is well. Who has bearing this brunt of taxation, and
who is it that has enabled my friend to produce a balanced Budget? It
has been the people of India, and T think my Honourable friend will give
the people of India their due credit for having assisted him snd this
country to bring about this equilibrium. Sir, the taxpayer was not
accustomed to have his rates of income-tax raised from vear to vear.
From 1922 to 1930, the rates were stable. The rates were ~increased in
1830, 1981 and again in September, 1931. In the different gradeg I find
that the increase of taxation has been from 50 to 122 per cent. That is
no small amount, and notwithstanding the fact that we have accepted
these increases, we find that with the lower rates that prevailed between
1921 and 1930, the highest amount that the Finance Member of this
country obtained from income-tax was 21 to 22 ocrores, while with the
increased 1 have stated he now estimates only a 184 crore return. I
think that should give us food for thought.

How long is this state of affairs to continue? I make bold to say tlLat
by a further increase of income-tax, my Honourable friend will not get
the proportionate returns he should expect. The law of diminishing
returns will set in and I am not by any means confident that he is going
to get his 184 crores for the next year. Nobody is better acquainted
with the position today in India than the Honourable the Finance Mem-
bLer. He knows as well as any of us here the state of trade and
commerce and industry and I would appeal to him, although we may be
prepared to accept his suggestions this year, to consider what he can do
in the way of reducing income-tax, at least for the poorer man. Not for
tLe last many vears has the man, with an income of between 1,000 and
2,000, been taxed. I would suggest to him that that class of man shquld
at least have his sympathy and that Lis first action should be to relieve
the man whose earnings are between one thousand and two thousand
from paying income-tax. )

Sir, mv Honourable friend kas most lucidly dealt with the question
of the export of gold and I think many of my friends, who sre nog
Members of this House and who have been his severest crl'xtlcs,'wﬂl fin
it very difficult to answer the case e has made out for his policy. The
whole question is whether this export of gold has done really any harm
to the jmterosts of the country as o whole. We are told that Gc;zemi
ment are depleting themselves of gold by allowing this gold export. '
have not been able to follow that argument. Government ]:nwe1 rl:)
parted with. any of the gold they had. Theyv have ceri:amly allowec havz
individua] to part with his own personal property which he“ nm]y(ri havo
held in gold, You will remember that there was a_lush to setedszf s
.in. England. When the Bank of England wea being ‘gﬁpﬁe& :mi ots'
the English people in their thousands came forward to
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‘Why? TLey got a price for their gold which they had never heard of
before. That did not mean that the Bank of England was depleting any
-of its gold resources, because the Government allowed the people in the
country to sell their gold. Sir, tLere is no doubt that a certain portion
-of the gold our people have sold must have been distress gold, but 1
cannot bring myself to beliove that a greater percentage of it can be so
«haracterised and I will give you my reason, which is a commonsense
point of view. I do not profess to be a great authority on the subject.
There have been times when the agriculturist has been in great distress
due to famine, bad crops and other causes. Has he, on those oceasions,
years ago, come forward to sell kis gold? He did not. Then, why was
4t that when he was hard pressed within the last two years he suddenly
thougkt of his gold stores? It was because he was offered a price for the
gold which he had never dreamt of realising in his life and he thought
tkat it was a good time to sell. It is a fact and I think the Honourable
Member has conclusively proved it by his own figures that a good deal
of this gold has been used to finance imports. It is a surprising fact that
40 crores of gold was during thé ten months of the current year used by
the people of this countrv in importing from abroad what I may call, the
necessities of life. On his own showing tLere is & difference of two crores
between exporte and imports. Add to that 88 croree of duty. You get

40 crores. '

An Honourable Member: Why don’t vou add the duty on the exports
"“which go out? :

'Bir Oowasji Jehangir: That does not affect the question. 40 crores,
‘therefore, the people have paid and it is quite legitimate to say that the
40 crores have come out of the sales of gold. Now, that is not a Lope-
tul sign. It is a most depressing fact that to finance your imports, most
of them necessities of life, the people had to spend 40 crores of money
obtained from the sales of gold. Notwithstanding this it has been a god-
send to the Honourable the Finance Member, and—I do think it has
-done no great injury to the interests of the country as a whole. It hLas
‘helped to tide over a very critical time, but the Finance Member has
*himself said that the accumulations of gold in this country ocan only
stand twice as much exports as have taken place up to now and when
you come to consider that these exports took place within a very short
‘time, I do think that too much reliance should not be placed for the
future or the immediate future on further exports of large quantities.

Sir, the Finance Member has supplied us with facts and figures which
‘are of the most interesting character and may I, without being audacious
be allowed to congratulate Lim on his Budget speech, a speech which,
‘leaving aside the lucidity with which he delivered it, contains. material
which will keep us busy thinking for many a month to come. I 'do not
‘remember having seen a Budget speech with such facts and figures. My
Honourable friend has placed before us facts and figures on wkich his
-eonclusions are based. We may disagree with him. It is impossible to
-deal with a Budget of this character in the few minutes at our disposal,
but his clotk. figures are the most intcresting. What do they go to show?
“Thev go to show that the people of this country bought a larger quantity
.of cloth even considering the increase in the population. The = total
‘increase in cloth is 18 per cent. The comparative increase of the popu-
Jation is five per cent. taking the same ratio, because one is the ratio of
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ten yenrs and the other is tbe figure for 1082. Therefore by deducting
fivé from 18, it leaves yvou 18 per cent. I say, this country has consum-
.e'd 18" per cent. more of cloth, notwithstanding the incresse in the
papulation; but it Las paid only 76 per cent. of the normal value. What
does that show? It shows that it had been starved of cloth during the
past vears. When tle prices of cloth fell below the manufacturing costs
the people came to buy, but, unfortunately, Mr. Deputy President, and
I would like to impress this fact upon Honourable Members, it was not
cloth manufactured in this country; it was cloth manufactured abroad;
and, what is more significant is the fact tkat instead of receiving three
crores g)dd in customs duty on textiles, my Honourable friend is going
to receive six crores odd. That is all very well and good; but as my
Honourable friend pointed out, it tells a story and I do hope that all
Members on the Government Benches will tuke the story to Leart and
th.at, when they do consider the future of the textile industry, which
they will do in au few months, they will remember tLe significant figures
that have been placed before this Honourable House by no less a person
than the Finance Member of the Government of India.

With regard to the salary cuts, Sir, expressions of opinion have been
plentiful. Now, when there was two crores 17 lakhs of surplus, tkere
was a cut of ten per cent., but when there is going to be only 42 lakhs
of surplus, my Honourable friend is going to return five per cent. Is
that justified? Is it justifiable, I ask, to continue to tax the man earn-
ing from Rs. 1,000 to Rs. 2,000 and to return.five per cent. of tke salary
cut? If my Honourable friend had come forward with a proposal to
reduce that rate of taxation on the man earning Rs. 1,000 to Rs. 2,000
and then proposed to return the five per cent of the cut, he migkt have
Had some justification. But it is no use beating a dead horse. The
apinions of both Europeans, wko do not happen to be members of the
gservices, and of Indians, who also do not happen to be members of the
services, are well-known; and T do think that perhaps it is one of those
raser in which, if left alone, my Honourable friend would have acted
otherwise. After all, let us realize that, till the reforms come into force,
my Honourable friends opposite are mnot the ‘‘Government’’ of India.
They are merely the agents of the Secretary of State, nqd. .therefore, it
doer seem lard that we should, day in and day out, criticice them for
actions which may not be theirs. Now, I am led to believe that this
restoration of five per cent may be one of those occasions and, therefore,
I do not desire to go any further.

Let me congratulate my Honouratle friend on the Budget that he
has presented. Let us hope he will continue to be in his seat at least
till the reforms come in and that he will be able in his time to give us
real substantial relief, and let us hope tLat Providenco will so guide the
destinies of the world that there may not have to be another emergency
Budget. Sir, I call this a status quo Budget; but let us not bg mistaken
it is an extension of a Budget which my Honourable friend himself has
called an emergency Budget. (Applause.)

Kumar Go Romon Surma Valley cum Shillong: Non-
Mullammndmﬁir, at thmtm(at let me congmt;ulatg the Honourable
the Chancellor of the Indian Exchequer on the very nice Budget he h:s
présented to this House. (Hear, heer.) Bir, T ~shall not labogr 0
ctiticise the Budget in the way that my Honourable friends Lave done.
Tiwend simply. to: bring out a few points which relate only to Assam.

D
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Assam, Sir. though a part of India, is like an island: it is separated by two
big rivers,~-the Brahmuputra and the Padma, 80 our interests are not quite
the same as those of the other parts of India. But, unfortunately Sir,
we get very little chances of ventilating our grievances before the House;
and that is just why I was telling a friend of mnine the other day that
it would have been much better if the proxy system could be introduced
into the Assembly. '

An Honoursble Member: Proxy system?

Kumar Gopika Romon Roy: Sir, it is needless to dilate on that. There
has been a lot of wailing, there has been a lot of outery from year to
vear on the floor of the House; but, Sir, very little redress has been
vouchsafed from the other side of the Benckes; and that is just why I
was saying to some friend the other day that it would have been mueck
Letter and moreover it would have effected a much-needed saving of the
Government if there could Lave been a total abolition of the system of
representation in the Assembly or in the Councils, (Hear, hear.)
{4 Voice: ‘‘Total abolition?’’) Yes,—becuuse our grievances are not
heard. and there is no redress. Only this moming, many of my Hon-
curable friends have said that the Honourable the Finance Member is
simply playving the tune which is played from Whitehall. Well, be that
as it may, as long as he is tLe onlv target, so long shall we aim all our
grievances for redress at his Budget. Well, Sir, the Homnourable the
Chancellor of the Indian Exchequer has laboured hard for doing away
with five per cent. of the salarv cut, but he has, in drawing up that
Budget, done so from the point of view of the capitelists and not from
the point of view of the agriculturists or the cultivators of India. (Hear,
hear.) He bas, in a word, if I may say so, carried coal to Newcastle and
not given a piece of bread for the bungry millions who are in this
country. Sir, the fate of the agriculturists in this country is a miserable
one. They can hardly purchase the commodities which are required for
their daily use. Sir, it will be a sight for any one to pass tkrough the
villages of Assam.—1 have no experience of other parts of India of the
present financial crigsis. The Honourable the Chaneellor of the Indian
Exchequer has travelled in the palaces of Simla and Delbi, Ottawa and
London, but he Las not cared to go into the heart of Indis. I am
tempted to invite him once to the hute and hamlets of Assam from
where I come. The price of paddy whick. was sold for Rs. 3 or Rs. 4 per
maund in previous years is now Re. 1 a maund. The price which it
fetches in December is lower, and you get less for the same amount tLan
vou can get in March and April. Bup this vear in December the price
of paddy was Re. 1 per maund and now it is under 12 nnnas s maund.
In the face of this state of things we are asked to pay surclLarges. Sir,
my income in the collection of rent in previous years at the Puja time
{October) was something like Rs. 25,000, and this year it is Re. 1,500.
Still we have to pay surcharges. And, if default ix made in that,
Rs. 500 is levied as fine. That is the condition of the country, and still
the Honourable the Chancellor of the Indian Exchequer says that he i8
gratified that he has baen able to place. before’ the House a well-halanced
Budget. Such a well-balanced Budget should be more olearly
oxplained. B8ir, the circulation of money has been stopped in the
country, the purchasing power of the general public hae been diminished,
+he price of land has gone down abnormally, the price of an acre of lsnd
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which used to fetch Rs. 100 does not fetch even Rs. 10 now. All the
people, who had a little surplus, have gone funky, and that is why there
is this rush for cash certificates and treasury bills, Government
Securities, etc. Then there is another danger. There are motor
dacoities, looting and plunder, postal dacoities and so omn, all over the .
country. Every day the columns of the newspapers are filled with all
these details and our mighty rolice are satistied with giving them a political
«olour. That is how the police are doing their duty. Sir, when there
is o flood in the country, people rush to the hills and even to the jungles.
in order to save their lives.. Can any one consider hills and jungles as
safe places? If that be the case, then this Budget also is a bulanced
Budget. ‘

Then, 1 will turn to my planter friends. Sir, tea i:lantation has gone
from bad to worse. A garden like Dewan, which was the greatest garden
in the Surma valley, was about to wind up its business. Other gardens
have stopped work and they work for four days or five days in a week.
The rate of wages has gone down from four annas to something like two
annas for males, and from three annas to six pies and two annas for
females. That is the condition. Now, after the Russian agreement and
the restriction of outturn, the state of affairs is somewhat better, but this
also. cannot be thougkt as a natural improvement. It is an artificial
inerease aud it cannot be considered as one of the improvements towards
the best. So both the agricultural products, namely, tea and paddy
have gone. The jute also tells the same doleful story. Still we are
asked to pay higher rates of postage, i.c., three pice for post cards and
five pice for envelopes. For this I think many people have given up
writing letters altogether. When one man goes from one village to
another, he carries a bundle of letters with him,

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
"It is an offence under the Post Office Act.

Kumar Gopika Romon Roy: I do not know whether it is an offence,
but what can they do in this state of affairs? :

Sir, there is another:thing. The civil court decrees for realisation of
money have been ineffective. I have heard a lawyer saying that the real
misery of a man begins when lie obtains o decree, and that is what we are
experiencing now. One gets & decree for Rs. 5,000; but when he goes with
the attachment, he does not get even Rs. 500. May I ask, why people
should be asked to pay court-fee on the face value of the demand and not
on the realisation value? What justification is there for it? Then, there
is another thing . . . . .

Hony, Oaptain Rao Bahadur Ohaudhri Lal Ohand (Nominated Non-
-Official):  Sir, does the Honourable. Member mean to suggest that the
decree once passed should be paid out of the Treasury?

. Kumar Goplka Romon Roy: No, I mean the realisation value, the
amount which you actually receive. That is my argument. I pay you an
amopunt for realising a certsin sum, but if you cannot give me that sum,
you are -bound to give me & refund . on-the proportion of the amount
reslised. - - 3 - . . . . . E ;

»2
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Then, Sir, in Criminal Courts the criminals. such ae thieves, plunderers,.
and so on, were being gaoled. But now a new idea has been introduced.
Instead of putting a criminal into gaol, too much stress is being laid om-
fine and that fine is also often realised by instalments. From this.
description of my mufassil experience, it will be apparent to the Honour-
able Members of this House how law and order is being preserved in the-
country. I do not know anything about this City of New Delhi, which.
is & City of palaces and polices. Under these conditions, we are again
going to be burdened with a few more taxes, as if we are beasts of
burdens, as they say in Hindustani ‘‘Dhobi ka gadha hai’’ and we ought
tc carry on whatever load our masters may put on our back even if the-
burden breaks our backbone.

Sir, may I ask the Honourable the Finance Member one thing? A lot.
of petrol duty is being realised from Assam. in the Imperial Services,
Assam has pot got a fair proportion, nay, I should eay, one. Why?
Because on communal questions, Hindus and Mussalmans fight in other-
provinces snd even cyclones are seen to blow in the Parliament of ours, and
they get preference, but poor Assam is always left in the background and’
that is because there is hardly anv one to cry for them or to fight
for them. B8ir, with this woeful tale, I beg to conclude my speech and
I pray that the Honourable the Chancellor of the Indian Exchequer will:
do his best in removing these grievances of my comstitudncy, and for-
which 1 am thanking him in advance in anticipation.

8ir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-

4 madan Rural): Sir, we have had a fruitful debate for two days

FM  in the course of which Honourable Members have passed in

review the Honourable the Finance Member's Budget and the financial

statement. If Honourable Members would turn to the opening passage in:
his speech, they will find the following words:

*“The story which I have to tell

—he says—

““This year of the public finances of India is s simple ‘and—viewed merely as a
matbter of public finance—a satisfactory one.”

That it is a simple story admits of no doubt. Honourable Members.
in this House will recall the genesis of this Budget in September, 1981,
when the Indian public were electrified by a telegram from England that
England had gone off the gold standard and we were told in the graphic
language of the Honourable the Finance Member that he borrowed the
Viceregal motor car and immediately hurried to the Post Office to prevent
the threatened raid upon the Indian Bapks. That was s time for the
maximum revolutions of the motor engines and incidentally for the
maximum revolution of the thinking mind. It was a time not for thought
and reflection, but for action, and if, instead of the expert that he is, we:
bad the merest tyro in the place of the Honouraple the Finance Member,
the thing that would oceur to him would be: I wish now to balance the
Budget—a deficit is inevitable in consequence of the financial policy, the
exchange policy of England, and T wish, therefore, the customs to be-
surcharged, the income-tax to be surcharged, and there is an end of the
trouble. That was not the time for the scientific adjusfment of taxation,
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-and 1 grant that when he stood in his place ih the special Session of
1981, he justified his emergency Budget on the ground of that emergency.
“That was his one justification and that was his sole justification. A voice
+of criticism wag thrust aside in view of the appalling emergency which faced
‘this country and the Budget for the next 18 months was passed in spite
of the murmurs and protests from the Members on this side of the House,
'‘but, at the same time, the Opposition were unanimous in asking the
Honourable the Finance Member to take time by the forelock and utilise
the intervening period of 18 months to set his house in order, and, there-
fore, Sir, I ask wvou, and through vou, the Honourable the Finance
‘Member as to what account he has given to this House of the 18 months’
campaign of economy upon which he had embarked. He shall have done
‘his duty, if he certifies that both on the civil and military side that
maximum of economy has been effected, which it was the duty of the
‘Government to carry out and which the national emergency made it
imperative. 1 know that the Honourable the Finance Member set up
various Retrenchment Committees dealing with the various Departments,
-and I also know that last vear and this vear he had shown to this House
‘many good results of the many recommendations of the various Retrench-
ment Committees, but the Honourable the Finance Member knows, as
well as we do, that the effecting of retrenchments in the various Depart-
ments at this stage is not a mere matter of arithmetic, but it is a matter
of high policy, and how far the Government of India had been able to
influence their masters in the White Hall to accept the policy which this
House impressed upon the Government of India is a question upon which
this House is entitled to ask the Honourable the Finance Member for an
Answer.

Sir, let us take the three or four expending Departments of the
Government of India. Take, for example, the Military Department, the
defence. The Honourable the Finance Member has congratulated the
Army upon the great sacrifice they have made in reducing their military
expenditure, and I join with him in congratulating the Army upon the
small economies thev have effected within the limits of their power, and
I have no doubt that the Honourable the Finance Member had striven his
‘hardest to cffect the alteration of policv without which large economies are
out of the question. But when we consider this important gugstion‘ we
‘cannot forget that, as far back as 1929, the Statutory Commission unani-
mously and strongly recommended that o part of the army expenditure
must come out of the Tmperial Exchequer, and this House for a generation
has been protesting  azainst the unjust levv of what is known as the
capitation charges which come to about 2} to three crores per anuum, and
it is an open secret that the Government of India, though paying thgse
heavy charges out of the revenues of this countrv, have been protesting
time nnd again against their exaction by the War Office in England and
we were told that a tribunal would be appointed and has been .appomted
and that an earlv decision would be reached and that decision would
have a retrospective effect, if T remember aright, from 1927. I .shoul-d
like to ask the Honourable the Finance Member two questions in this
connection: the first question is, what has become of the Government
of India’s fight against the capitation charges? TIs the matter still under
consideration? Is it still eliciting consideration as it has been dm_ng_ fpr
the last twenty years, and, if so, how long will it be before a final decision
is reached? The second question is, during the last twelve years that I
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know of, and for many more vears before this Assembly came into being,
it has been one of the main grievances of the oceupants of these Benches
that the army policy in India must be radically altered and that the post-
mutiny ratio of one to two of Indian troops must be altered, and Indianisa-
tion not only in the higher ranks but also of the rank and file as well as
a steady reduction of the British troops in India must be effected in the
interests of economy. I remember two and a half years ago, and again
twelve months ago, harking back to this question and asking the Honour-
able the Finance Member what steps he had taken for the reduction of
the white army in India and the Honourable the Finance Member said :
‘“You cannot reduce the white army without giving a vear's notice’
Well, he might not have been able to give notice on the spur of the
moment, but I should like to ask as to what effective steps the Govern-
ment of India have taken for the purpose of effecting substantial economy
in this matter. The third question in this conneetion also referred to the
tribunal that has drawn up a report on the question of Imperial contri-
bution. On all these questions the Government of India should impress
upon the Home Government the necessity of an early decision without
which large ecomomies on the military side are impossible.

Turning to the civil side, we have been assured by one of the occupants
of the Treasury Benches that it is the intention of the Government to
revise the scale of salaries for fresh entrants, and the Members on this
side of the House have for several years been urging that if the Govern-
ment of India accept the recommendation of the Commission that
in the transferred field the services must be provincialised and localised,
what action have the Government of India taken to give effect to that
unanimous recommendation which would have meant substantial economies
under the head services. Then the Honourable the Finance Member has
told us that there has been a decline in the export of Indian goods and
that our imports are being partially paid for with Indian gold. The
Honourable the Finance Member, referring to this aspect of the question,
has admitted that payments for some of these imports have come out of
the people's reserve: in other words, it is an admission that India is living
upon its capital in purchasing the simple commodities necessary for her
duily wants. That is a sad picture.

Turning now to the various Departments, we have a gloomy picture.
The other day when we had the railways before us, six to eight crores of
rupees had to be found to make good the loss, out of the depreciation
fund. We have the income-tax revenue, which, in spite of the 25 per
cent. surcharge, has fallen to about 18 crores; we have the Posts and
Telegraphs where also, in spite of the surcharge of 25 per cent., there
is still & net loss on the working of the Department. We have other
Departments of State where you find a steady decline in income, and
there can be no douht, as some Honourable Members have pointed out,
that we have reached a stage when the law of diminishing returns 18
actively coming into operation. Now, what I should like to kmow is this:
the ad hoc taxation proposal of 1931 devised for a period of emergency
threatens to be a normal Budget provision.- The period mentioned in
September, 1981, according to the Honourable the Finance Member
would expire on the 81st of this munth, and yet the same emergency
measure i8 sought to be extended for a further period of twelve months.
In view of the depressing state of affairs to which I have adverted,—and
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Honourable Members by casting their glance through these pages would
be able to implement the few facts which I have given by way of illustra-
tion—I should have expected that the Finance Member would thoroughly
overhaul the financial side of the Government of India and ruthlessly cut
down expenditure and force upon the Home Office the desirability of
following a new policy of economy and retrenchment.

My Honourable friend, Sir Cowasji Jehangir, describes this Budget us
8 status quo Budget. 1 should have been glad for small mercies if it were
merely a status quo Budget; for while the taxation remains at status quo,
the expenditure -has increased by the remission of five per cent. cuts in
the salary of the services and other remissions given out of the surplus
that was received and expected. When I turn to the question of these
surpluses, Honourable Members wili recall the history of the last year’s
Budget when we wanted to make a cut of a reasonable sum of three
crores, but the Finance Member was unable to see eye to eye with us.
I ask the Finance Member to say as to whether we were not right in
forcing the hands of Government in cutting down expenditure to the tune
of about three crores. I think if Honourable Members will remember the
cut they had made last year, they will have every thing to congratulate
themselves for, and if the Finance Member had accepled those cuts, it
would have strengthened his hands in moving the higher authorities and
giving him the power to revise the expenditure of the Government of
India. Sir, we have been told that everything in this Budget is very
satisfactory. That reminds me of a physician who comes and feqls th_e
pulse of a patient and says that it stands at 106° and that the patient is
in a delirium. He asks the patient: ‘“What is the matter with y‘ov;l?
And the patient says: I do not know’. The physician says: “Your
organs are all right, your spleen is all right, your liver is all rlgl'x’t, vour
heart is right, your abdomen is all right, and everything is all rlght. : But
then the patient asks: ‘‘How is it that my temperature is 106°?"" We
were told, my dear friends, if your temperature is 106°, think of your
neighbours, their temperature is 108°. Feel happy that your temperature
is only 108°. But then he says: '‘That fellow next door is a younger
man with a large staying power, and he might be able to _outhve me with
his 108°, my staying power has been depleted by‘fw succession of bad years
and famished food’’,—but the physician says—‘‘My good friend, so far
as vou are concerned, when you die, one of my friends in the ba?‘k Benches
pro}aoses to impose a death duty upon you”. (Laughter.) And W}]lfy
should vou be sorry? Death will be a happy rele's’mse not or}ly of yourse L
but of all vour estate, moveable and immoveable’’. Such is thg counsel,
Sir, that Honoursble Members give from back Benches of this Hmilse:
absolutely irresponsible as they must feel themselves to be when they
speak of death duties and the rest of it with a light breath. '

Sir, one more word, and I have done. Honourable Members will reé
member that the whole trade polisy of the world of currency and t}g
exchange is going to be reviewed in the world economic conferencfe mth 2
near future. The Honourable the Fmapce Member must be aw o;;z. s 3‘
the preliminary agenda of this economic conference has been }1:11 {s fer.
and T should like the Finance Member to assure this House that be 0.14;
any decisive step is taken by the Government of Indin, this Houseivﬁv;n
be consulted and it will not be relegated to the background as Slt Wtﬂ}i‘af e
the Ottawa Agreement was entered into by them. T hope, Sir, t ﬁt we
mistake of the past will nob be repeated, and that the (Governme
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India will-not eommit themselves to any definite policy inconnection with
the ‘world -economic conference without consulting this House and without
taking into confidence the poptilar Chamber whose decision may not bind
them, but whose decision is certainly worthy of consideration.

Sir, having said this much, I must also end with s note of optimism
and felicitation as many friends on the Opposition Benches have done.
The Honourable the Finance Member has rem'nded this House that this
is his last gpeech in a normul term of five years . . . . . .

Several Honourable Members: No, no; he will coms next year.

Sir Hari Singh Gour: We may also remind the Finance Member that
this is also our last speech in the normal term of the life of this Assembly.
Consequently, a great deal of mutual sympathy must come in and go
out, because we are told, we are on the eve of expiry of our time. But
us we hope that there will be a temporary respite, we equally hope ‘that
we shall also have a respite in the case of the Finance Member, und thus,
not in the capacity of an irresponsible burenucrnt, but at any rate n the
eupacity of a friend and colleague, he will be still with us next year and
therentter to guide and assist us in unravelling the tangled skein of Indiun
finance. We feel certain that when he is freed from all embarrassments
and trammels of office, from the limitations imposed upon him by the very
necessity of his irresponsibility to the popular Chamber. he will be a very
different Financial Adviser to what-he is and has to be as the Finance
Member of an irresponsible Government.

Diwan Babadur A. Ramaswami Mudsliar: 8ir, as I was listening to
the speeches of the various Honourable Members during the last two days
and hearing how they began their speeches with congratulations and -ended
them with a condemnation of the Budget aud of the Finance Member. T
thought to myself whether the Biblical lines were not passing through the
mind of my Honourable friend :

““Woe, unto Thee,
When all men speak well of Thee.”

1 think, Sir, the Honourable the Finance Member hes done the best that
he could under the circumstances in which he finds himseelf and the limite-
tions that are necessarily imposed upon hmn in hig high emd
exalted office. I shall not indulge in what I may call a congratulatory
condemnation, but I shall refer to only a few points that arise from the
speech of the Honourable the Finance Member. 1 should like, first of
all, to refer to the restoration of the five per cent cut in salaries, not
because T want to beat a dead borse as my friend, Sir Cowasji Jehangir,
pointed out, but I wish to draw a lesson therefrom, and I want to impress
uron the Finance Member and, through him. on those who are behind him
in the advice that thev give him m this respect. the importance of ome
consideration. T do not grudge the restoration of the cut in salaries to my
friends of the civil service. but I do venture to think that in spirit, if not
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in letter, the promises which were made at the time when this cut was made
and the surcharges were levied huve not been fulfilled by the Government
of India. Speaking in September, 1981, on the necessity for imposing this
-eut. the Finance Member said that ‘‘these cuts should be of a temporary
nature and not extended beyond the need of the present exceptional
emergency. Its justification is the need for a common sacrifice in a national
-—emergency.’”’ I ask the Finance Member to say whether that need for
:common sucrifice has ceased to exist at the present day. When you find
‘that everv other section has been called upon to make a sacrifice, when you
-are preserving your surcharges on customs duties, when vou are retaining
.your surchurges on income-tax, when you are keeping up your rates on post
and telegraph duties, when vou are continuing vour increase of passenger
rates, when every section of the community has been asked to make that
sacrifice, when the economic position today is just what it was in 1981,
except for the fact that the Budget has been balanced, I ask my friends
whether the Finance Member has been carrying out his promise in spirit
when he restores the cut only for the services of this country . . . .

Mr. W. W. Smart (Bombay: Nominated Official): They have been
paying taxes like you.

Diwan Bahadar A. Ramaswami Mudaliar: Did you not have the su:-
~charges removed at the time? But apart from that was not that considera-
tion present when the Finance Mermber made his proposals? Did it escape
the notice of my friend, Sir George Schuster, when he made that state-
ment? When every other community has been asked to continue to make
the common sacrifice what justification is there to propose that this five
1er cent. cut alone should be restored? Has tlie position of the services
been worsened since 19312 How has the position of any other community
or necple been brightened since those days? T did not want to make these
cbservations. T was going on to say that T do not grudge that this cut has
been restored. If my Honourable friend had waited, a little, he would
have found that my point was quite different, and T shall proceed to eluci-
.date it. Turn again to another passage of my Honourable friend, the
Finance Member. TFinance Members should be very chary of forecasts and
predictions, but they occasionally do have lapses and make thege unfortu-
nate forecasts. Let me quote what my Honourable friend said on that

«oceasion :

“It is perhups forecasting events too much to say in what order these reductions
shonld be made. But there are certain principles which we consider must be
. observed. Relief must come first in restoring the emergency cuts in pay and, secondly.
in taking off the surcharge on the income-tax now to be imposed.”

Then, my Honourable friend continues:

“1 think we may predict with as much certainly as is possible for any such forecakt
“that these special impositions will not in any case be extended beyond March, 21,

~1633.”

They have been extended, for although the cut in salsry has been
-partially restored, every other surcharge continues to be where it was.
"Not merely that. Tf the Honourable Member had said that this five per
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- cent. cut will be restored to the services at the present moment; because

we do feel that we are under some sort of obligation to them, I would
not bave quarrelled, but the emphasis that the Honourable the Finance
~Member has laid on future policy, that whatever may be the result, the
. first charge on any surpluses will still be in the restoration of the full
cut, I should like to enter my protest. No, Sir. That will not be fair.
I know that what has been done cannot be undone. I know that even
before the Assembly has had an opportunity of expressing its opinion, not
merely the ukase of the Finance Member of the Government of India has
goune forth, but Parliament itself has passed its Statute on this subject
restoring the five per cent. cut. We, therefore, have no alternative but
to accept the position. But, even at this late stage, I venture to suggest
that when the time comes next for thinking of surpluses and their allot-
ment, the Honourable the Finance Member will be well advised to note
the oonsiderations that have been urged by every section and every com-
munity, that the income-tax payer also must have some liftle consideration
in this matter. Perhaps a simultaneous advance in these matters may
not be quite unfair.

1 come now to the question of the loan operations of the Hbnourable
the Finance Member. 1 am glad that the House has congratulated him
and I wish to join in the congratulation that the Honourable the Finance
Member has been very successful in the recent conversion loan that he
has floated. But I wish to ask him one question. You have converted
Jour rupee debt here. You have floated the debt and it has been a fairly
good success. You expected 20 crores, but you got 83 and one-third crores,
but what about conversion operations in England on your sterling loans?
What steps have you taken to see that conversion is made of these sterling
loans on which you are paying such high rates of interest? Have you moved
in the matter? Have the Government of India taken any steps? I was
present in England during the time when an operation on the most un-
precedented scale was carried out successfully by the Chancellor of the
Exchequer in England. Two thousand million pounds of loan was con-
verted within two or threc months successfully by the British Treasury in

_England. Was it not pcssible for the Government of India to approach
the Secreiary of State nird, through him, His Majesty’s Government and
ask that in that huge conversion loan we also might have a little bit of
help, a little bit of consideration? Have the Government of Indin done
it? 1If they have done it and if thev found opposition from the other side,
thev would stand acquitted of any charge. But if they have not moved
in the matter, T think it is fair to suggest that the Honourable the Finance
Member has not been diligent in the prosecution of economy and taking
advantuge of these facts and factors which have been so patent to the
financial world during the last few months.

Now, let me make it clenr that T am not one of those who are
enthusiastic from the public point of view of the fact that there 13
cheapness in the money market and that the holds of banks have been
glutted with money. T think it tells its own sad tale. It means that
trade and industry are paralysed, that because there is no other source §>f
investment, they are coming to Government securities and putting it 12
at two per cent. in England and four per cent. in this country. Everybody
knows that. for the last ten vears at lenat, there has never been a four
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per cent. rate for Government paper and the fact that the public come
in and invest at that rate shows paralysis that has overtaken the industry
-in this country. The huge conveérsion loan in England shows the paralysis
that has overtaken Great Britain in her commerce and industries.

Now, Bir, let me refer to a point which has been referred to in the
Budget by my Honourable friend. My Honourable friend is a financial
purist. The Government of India is a financial purist. He
makes provision for the payment of war debts. . He makes
provision for the instalments in the current year and for the full payment
of the whole of the war debt, that is due, next year. We know that there
is a preat deal of talk about these war debts in other countries. The
"Finance Member will realise that there is a possibility that the war debt
may be reduced or ignored or repudiated. Now, why has the Honourable
Member been anxious to make this provision? He says that there has
been no demand made by the Government of Great Britain on India.
He knows that these demands cannot be met by the other dominions.
Australia cannot pay. Canada cannot pay. South Africa will not pay it.
Great Britain has not made a demand on these countries. It cannot make
n demand on India without simultaneously making demands on its colonies
or dominions as thev are called. With what motive then has the Honour-
able the Finance Member made a provision for the pavment of this war
debt in the current Budget, the half vearly debt that we owe? Why not
wait till the demand comes? Why show your anxiety almost to get rid
of this amount which is owed to Britain? I am not one of those who
in for repudiation of debts. I wish to make my rosition perfectly clear.
There was a suggestion made yesterday that because one Assembly is not
respousible for what another Assembly had done, therefore those charges
that have been handed down to us by our ancestors should be repudiated.
I do not stand for that position. I stand for what is termed “‘continuity
of policy’’ for administrations and Governments. Whether you have done
well or ill in managing the affairs of this country, your successors must
take over vour liabilities without question and without cavil. I have stood
for that position before. I stand for that position now. I am not, there-
fore, advocating repudiation of debts by any means, but I do venture to
think that there is not much justification for making this provision in the
current Budget or a similar provision in the next Budget. The trouble
in this side of the House is that we do not have all the cards of the
Honourable Member placed on the table. Their official etijuette makes
them suppress several important, vital and relevant matters. That is at
the hottom of the trouble and has been a real source of trouble for some
little time.

My Honourable friend, Mr. O’Sullivan, with a vigour which is rather-
unusual from a Member of the European Group, has ventured to put for-
ward both on the last occasion when he made his maiden speech and,
on the present occasion, suggestions, criticisms and observations, galore.
1 ¢Ya!l not pursue him in all those observations when he says that this
sido of tbe [onse hne not sufficient thoughts or views to put forward
and has 1.0 constructive suggestions to put forward. I would venture
to recall to the mind of the Honourable the Finance Member some
suggestions that he himself was considering some vears back. In intro-
ducing his Budget for 1981-32, the Honourable Member referred, .w1th
great favour, to a suggestion that was made by the Bengal I:Iatlonail'
Chamber of Commerce regarding a duty on tobacco, and I was hoping tha
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he.'dvvas going tu pursue that suggestion. Now, I find,—this is wbat he
said :

‘“As re s tobacco, take this opportunity of expressing my appreciation of
a very w 'blowmeﬁznidl:::y which lI l?ﬁe receyived frl;m t,hgo gh:igsmn of the
Bengal National Chamber of Commerce containing a study of the operation of a
tobacco monopoly in many countries and s suggestion for the introduction of such s
system into India. That is a matter which has often been considered, but never
pursued to the end and we are now consulting Local Governments as to setting up
a q?ochl committee to study the question this year.'’

Sir, T do not now what has happened since then. These suggestions
are not pursued to their logical end. I would not have raised this question
but for the fact that we find that the Bombay Government has supported
such a proposal, and has passed a law increasing the tobacco taxation.
Now, it is a matter of common knowledge that one of the excise duties
which it is proposed to be levied by the future Federal Government is an
excise duty on tobacco. Now, if you give the right to Provincial Govern-
ments to raise this tax, what is going to become of the right of the Central
Government, the Federal Government when that Government goes on to
levy that tax? You create vested interests, which it will be very difficult
afterwards to remove, and I, therefore, venture to suggest to the Honour-
able the Finance Member that either he should withhold permission to levy
such taxes from Provincial Governments or he should take the matter into

his own hands. ,

Sir Oowasii Jehangir: It has been there in Bombay for vears.

Diwan Bahadur A. Ramaswami{ Mudaliar: At any rate, further increases
of it thould not have heen done. We know the difficutlies which will arise
when the question of Federal taxation in this connection is taken up.

Now, there is one small point. I think my Honourable friend said in
the course of his speech that out of the exemption from surcharges that
will be removed from officinls about 88 lakhs would, as he hoped, be
collected,—he was going to resort to the old policy of doles and was going
to be a Futher Christmas to all deficit Provinces. 8ir, T venture to put
forward, very humbly but emphatically, a protest against that sugges-
tion. (Some Honourable Members: ““Why?") Why should this sur-
charge revenue, that will come from the Presidency of Madras through the
removal of the exemption from the surcharge from officials, be handed
over to my friends in Bombay merely becausse Bombay is a deficit Pro-
vince ?

Mr. H. P. Mody: They will have to pay more for their officials’ salaries,
“They must get it back.

Diwan Bahadur A. Ramaswami Mudaliar: T am nfraid, my Honourable
friend has not followed the question. It is a purcly provincial source of
revenve, If anv benefit should come to any body from its being collected
from provincial officers, it should go to the province where they serve, and
it seems to me the height of impropriety to collect:the surcharge {from the
officers of Madrns and pay it for the benefit of the officers or the public
of the Bombay or anv other Presidency.

Sir Oowasji Jehangir: May I ask my Honourable friend, for how many
vears he hus allowed the Central Government to enjoy the income-tax from
Tonhay, which is much larger than the income-tax paid from Madras?
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Diwan Bahadur A, Ramaswami Mudaliar: I do not want to enter into-
these questions. My own opinion is that Madras has been bled white for
years and years, that its surplus has been seized by the Central Govern-
ment, and that the Bombay Presidency has been one of the pet babies
of the Government of India (Hear, hear) in a variety of ways, and that
Bombuy has been having all the advantage so far. We hope to have our
turn when the new constitution comes (Laughter); and we hope to see that
Bombay, separated from Sind, will have its rightful place on the comity of
the various provinces of British India. One more word, and I have done.
Sir, the mention of Bombay reminds me of the future. I visualize the
future—during the next two or three years—when perhaps a Bombay
financier will occupy the position of the Finance Member of the Government
of India. My ambition is nothing more than that 1 should then stand up
here azain as & member of the Opposition; and the thought that would then
come to my mind, in spite of all that I have said of the Finance Member
of the present Government of India, either in this speech or in the past few
speeches, the thought that would come to mind is the feeling which the-
poet had:

“We look before and after
And pine for what is not;

Our sincerest laughter with
Some pain is fraught,

Qur sweetest songs are those
That tell of saddest thoughts.’

(Applause.)

The Honourable Sir George Schuster (Finance Member): Sir, many
Honourable Members, who spoke in the debate on the Budget, complained
that they had not had time to read my speech even though a full day
had intervened. @ But the 40 Members who have spoken during this
debate had one speech to answer and I, Sir, a single Member, without
any intervening day, have to deal with 10 speeches. It must be obvious,
in those circumstances, that my reply cannot be very full on all the
points that have been raised. The debate, if I may say so, has been
a very interesting one, snd I have derived very large profit from it.
There has been one notable feature on which perhaps I may comment
and that is that you, Sir, in your exalted position, have been precluded
from opening your mouth.  (Laughter.) May I perhaps put it that
1 am thankful for small mercies and still more so for great ones.

At the outset, and before I deal with the points that have been raised,
T would like to express to the House my appreciation of the extreme
courtesy and kindness which every Member has shown to me personally.
I think I may say that the House or a great part of it does not very much
like the medicine contained in my Budget proposals, but I must say that
thev have been extraordinarily nice to the doctor. Sir, in some ways the
tributes and the kind remarks that bave been made are perhaps more
cmbarrassing to deal with than the criticism. One feels, when one looks
back, the great difference between the ideals that one may have cherished
and what one has been able to achieve. At least to that, I think the
House has recognized that the times have been very difficult ones. But
even so0, I do feel, in spite of all that has been sg.xd in this debate, that
the situation in many respects is one for. sitisfaction, in that we do now
stadd, at least for the moment, amidst a world which is fundamentally
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msecure, in a secure position. And that meang & very great deal. 1
-doubt very much if any Honourable Member of this. House fully appre-
ciates how insecure the position of the world at large is today or how
good, in comparison with the state of affuirs in the rest of the world, the
position of India is. Having said that, I wish to make it quite clear
that I in no way,—although it was suggested by my Honourable friend,
Mr. Das, that I did so.—claim the credit for that myself. The only
thing that we have done is to stand for sound finance and, in that, I think
I may say that, in spite of differences us rcgards details, we have had
the support of the majority of this House. An expression of that support
‘has been repeated again today, and I give évery tribute to the Members
of this House that, in spite of groat difficulties, they have stood for a
policy ‘of sound finnnce. For, after all, if we go back to the past and
remember—regretfully—that in certain respects the special powers of His
Excelleney the Governor General have had to be invoked to pass s part
of the Budget propoeals that we had put forward, still, with regard to
the great bulk of the proposals, they received the support of the majority
of this House. And where the House han differed from us, it has not
been on the point as to whether we should stand for sound finance or
dangerous finance; it has been rather in matters of detail where they
have felt that we might perhaps have secured a halance by a little more
retrenchment and = little less taxation thon our own proposals involved.
1 want, therefore, to express my apprecintion of the general attitude that
this Assembly has displayed through all these difficult years when time
after time I have had to come forward and ask them to pass heavy
programmes of new taxation. T do claim that the Legislative Assembly
-of India has. stood throughout for sound finence and, therefore, if our
position is a sound one today, they deserve the greater part of the credit.

Now, Sir, in the many speeches thut have been made, it is very
-difficult to detect any general lines on which I could focus my reply.
But I may perhaps say that there were two main lines into which I can
classify what has been said in these various speeches. On the one hand
there has been a type of criticism on the lines that my general attitude
as to the existing position has been too optimistic,~that I have drawm
too optimistic an interpretation from the facts that I have put forward.
“That is the first line of criticism, and the second line is in the form of
criticism of particular measures and particular proposals. Now, Sir,
as to the first line, I am glad of this opportunity in replying to the
debate to clear up any misunderstanding that there may be on that
fubject. It has been suggested by many speakers that my appreciation
of the position displays an attitude of callous complacency. 8ir, I do not
ihink that any one, who read the gpeech which T made at Ottawa and
the appreciation of the position which T then gave, can accuse me
being callously complacent as regards the difficulties of the Indian
situation. I fully realise the black features of the present situation.
T fully realise also that merely to have a satisfactory position as regards
public finance does not mean that all is well.with the country. My
Honourable friend, . Mr. Mitra, when spenking, called attention to the
first sentence of my speach in which I said,—and it has been also referred
to by the Honourable and learned Leader of the Nationalist Party:

“The sioey which § have to tall this House of the yublic finances of Tndie it
n. simple and, viewed unerely as a matter of puhlic finsnce, a -sitisfactory ome®” “
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Bir, I put in that qualification very deliberately. I do not think that
the situation in Indis, viewed ag a whole, is entirely satisfactory. Let
a0 one misunderstand me on that point. DLut 1 do wish to usk the House
to consider the position of a Finunce Manber when he bas to muke a
pronouncement which is widely reported all over the world, It would be
very easy for me to gain credit in this House for an attitude of sympathy
and understanding by looking ut the black side of the picture; but, in
gaining credit for myself, 1 should damage and perhaps, destroy the
credit of the country. (Applause.) And, therefore, 1 deliberately refrained
from dwelling too much on the difficulties of the situation. 1 deliberately
selected those aspects of the situation which did give ground for encourage-
ment. While saying this, I must, of course, make it clear that I would
never have followed a process like that Lo an extent which would give
« misleading account of the position. But 1 do think that at the present
time, it is better to call attention to those facts which give ground for
encouragement, and not to take the line that we are going to the dogs
and that this country has no hope of salvation. Sir, I do not believe
that for a moment; 1 believe that the position is fundementslly sound.
1 believe that we have come very well through our difficulties hitherto;
xnd while 1 feel that those difficulties arz by no means over and that
we may have in the future to face even more difficult problems of re-
udjustment than we have had to face yet, although I believe that, I
am absolutely confident thay India will pull through all those strugzles
far better than any other country that I know. (Applause.) Now, Sir,
complucency would be a very dangerous quality and even optimism would
be u dangerous quality if it led one into practica]l action inconsistent
with the dangers which exist. As to this, I would ask the House to
consider what other practical action, what safer form of practical action
we could have taken at the present moment than we have done. I do
not think that Honourable Members opposite would suggest that if they
had succeeded in persuading me to take a more pessimistic view of the
gituation than they think I do, I hardly think they would have suggested
that I should have provided for that by increasing the burden of taxation.
Sir, I believe that, in the present circumstances, we are doing the right
thing in asking the House to continue undisturbed the main structure
which we put up in September, 1981. T believe that is sufficient for
the moment. It hag worked well so far and there is no reason to think
that it will be inadequate to work further adequately in the near future.
But undoubtedly we have got to watch the situation and, if it was thought
that my so-called complacency was leading me ns the adviser of the
Government on these matters to suggest that there was any justiﬁcatiop
for relaxing our efforts of retrenchment or opening the door in any way
tc weakening the situation, then, Sir, indeed the cntici.gms of Honou}'qble
Members opposite would be fully justified. But that is not the position.

 Now, Sir, turning to the various detailed points that have been raised,
it is, as 1 have said previously, impossible to go one by one t.hrou.gh all
the speeches. Naturally a speech which was made last remains in my
memory, and T would like just to‘take' up the pointg raised by my Honour-
able friend from Madras who has just spokan. He first of all asked ‘whether
we had considered doing anything as ?ogards the conversion of_ our
sterling loans. He must have an exceedingly poor opinion of my intel-
ligence or my sense of my: responsibility if he really believes that it has
not been actively in my mind, ever since there_was any opportunity for
taking advantage of the situation in London. I eannot—and this is one-
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of the ocoasions on which I cannot—put all the cards on the table..
Iteannot afford to tell the House exactly what is happening in that matter,
but I would ask my Honourable friend tc believe that it is in the very
forefront of our attention. (Applause.)

Then, on the question of war debt, my Honourable friend complained
that the cards were not on the table. 1f there are any other cards, they
ure certainly not in my hand. 1 have given the House a very full account
of the situation exaotly as it is, and, as for as I know, there is nothing
more to be said about it. My Honourable friend complains that we
have made a provision next year for payment of our ordinary liability on
what i8 known as our war debt. I would ask him, Sir, what would the
House have thought if we had come before them and presented proposals
for a balanced Budget which contained no provision for that liability,
That liability exists. It was suspended only for one year under the
Hoover moratorium.

8ir. Cowasji Jehangir: May I ask the Honourable Member why he-
does not take into account also the monies that ought to be received on
nccount of reparations which he hag left out? If he takes one into
agcount, should he not take the other one also?

The. Honourable 8 r George Schuster: Unfortunately, we must suffer to-
Sra OME extent for our own virtues. We, as debtors, are ‘‘good
" debtors”’ who accept our obligations. But unfortunately the
countries that owe us reparations may be unable to pay us. Apart from
that I would put this to my Honourable friend. The position as regards.
reparations is quite different to the position as regards war debts. As re-
gards reparations, a definite agreement was wmade at Lausanne for the
suspension of reparation commitments, and although none of the Powers,
that were parties to that agreement, is bound by it if the war debt cancel-
lation is not carried out, still, for the present, that agreement holds the
field. The position as regards war debts on the other hand is that we are
definitely under an obligation. We call it a ‘“war debt’’, but it is part of
our dues just like anything else, and it is only by the generosity of the
British Government that we were allowed to participate in the benefit of the
Hoover moratorium. But, now, if the Hoover moratorium is not going to
be extended, we can hardly expect the British Government to go on meet-
ing their own obligations to the United States and demand nothing from:
their own debtors. We must make provision for this liability. It would
have been totally unsound for us to present estimates without making pro-
vision for it, but I did mention in my speech that this is a possibility
which may not materialise, and Honourable Members can rely on us to do-
our utmost to see that it does not materialige.

Now, 8ir, the next point that mv Honourable friend raised was as re-
gards the taxation of tobacco. He asked what we had done in the matter.
We went verv carefully into that and we came to the conclusion that any
practicable plan for the taxation of tobacoo would have to be carried out in-
a form which would make it a provincial source of revenue. We, therefore,
discussed the whole question with the Provinces. We had two conferences
on the matter. We have been into it verv fully, and we have got most
of the provinces to agree to start tentatively on lines which may make it
possible to develop the taxation of the consumption of tobaceo as an im--
portant source of revenue. It is a matter of extreme difficulty in &



THE GENERAL BUDGET—GENERAL DISCUSSION. 1878

<country like India,—and | think my Honourable friend will apprecia
what the difficulties ure—it is & matrtzr of extreme difficulty in apgount:;
like India to make tobacco a source of revenue such as is possible in
France which had no Jocal cultivation of tobacco and where a State mono-
poly can be easily run. But 1 can assure my Honourable friend that we
are proceeding now with the maximum speed in the direction which is
likely to lead to most hopeful results, or rather the Provincial Governments,
acting in consultation with us, are taking such steps.

The last point of my Honourable friend was as regards what he called
““doles to the provinces”. I think, if T may say so, he hag misunderstood
the position. The suggestion, which we have in mind, and which would
-of course have to come before the House in the form of proposals which
would require the approval of the House, is that to anv province which is
in deficit this year we should refund the amount of income-tax, that we
-collect on the salaries, of its own officials representing the surcharge which
is now imposed on those salarieg for the first time. There is no question
-of Bombay getting a dole at the expense of Madras. If Madras is not in
deficit and, therefore, not entitled to this assistance, then all that our pro-
posal means is that we shall retain the money ourselves. We certainly
‘ghall not use that monev to improve the position of Bombay.

Now, Sir, to continue dealing with the various special points that have
been made, I would like to go back to the first speech in this debate
made by my Honourable friend, Sir Leslie Hudson, the leader of the
European Group. I should like to join in the general expression of appre-
ciation which has been forthcoming from all sides of this House on my
Honourable friend's speech. He referred, as many Honourable Members
have, to the question of the stamp duty on cheques, and although that is a
verv small matter. T would like to sav something about it. In the first
place, T wish again to make it clear that we ourselves, as I said in my
speech, agreed very reluctantlv to put this proposal forward. Secondly.
T should like to clear up one point. because I have—quite inadvertently, as
I am sure the House will be ready to acknowledge,—misled the House as
to the real sense of the recommendation of the Central Banking Enquiry
Committee. On this matter 1 quoted from one pal:sgran}i but T ouzht:
reallv to have quoted from the preceding paragraph in which th.e'Centm]
Banking Enquirv Committee made it quite clear that. in their opinion. the
removal of the stamp dutv on cheques has acted as an encoursgement to
the cheque habit. But although this is their opinion. T am bo;ndht?.ts'ay
that T think myself. on the evidence, that one cannot sayv that the abo q:}‘vc;n
of the stamp dutv has had any verv appreciable effect on the ma‘otf]'r;B Hﬂ .
however. s mv own opinion, and. when T qugted the Ceritra Banking
Fnaunire Committee. T ought to make their own views more clear.

3 i id, there is another

from that, as regards what Sir Leslie Hudson said, t! ;
ati‘stga;thich I should lii‘(e to clear up and that is our policy as regfzr;l;
capita i He seemed to think that Budg:t sgeecl;oc(t)nlt:u; A
i licv which implied that we were not going 8 -

o 2@:3?03’::;;;?;’ conditio:fs to relax restrictions on capltal gxpendn-
:g;_agl meant in my speech to express an e:hactly co}x:t;ary thter::;nic:‘r:l. ::;:\t
id think i it clear that we had not in A

I did think it was necessary to ma'ke it clea b T
i st0] "expenditure which might damage our cro :

rfa::l n::rk“;s‘oorn:hfio?mﬁ ml\'e us in expenditure qf an uneconomic and

unproductive kind. )
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Now, my Honourable friend gave an appreciation of the position as re-
gards the Railwais which does not agree with the appreciation which I
myself have had from those who are responsible .for running
the Railways. I do not think it is fair to say that the
Reilways are in great shortage as regards rolling stock and
that, if there was to be any revival of traffic, they would be unsable to
cope with it. That is quite ocontrary to the information which I have
received; and, if my Honourable friend is right and we are wrong, then
the matter will be put right, because it would be certainly consistent with
the policy which I should support that any shortage of that kind should
now be put right. Another spesker, dealing with this matter, seemed to
my mind to have a wrong idea of what the position as regards the Rail-
ways is, I think it was my Honoursble friend, the Leader of the Inde-
pendent Party, who said that, when I spoke of remunerative expenditure
and productive expenditure, he hoped that we had not in mind expendi-
ture of the kind which had slready gone into the Railways which he seemed
to regard as a bad investment. Now, as regards the Railways, although
it is true that after making full provision for a very high allocation for
depreciation, the Railways cannot pay the full interest on the advances
which they have received from the Government this year and that in fact
they have to draw on the depreciation fund to pay that full interest, never-
theless if one looks round at industrial undertakings, commercial under-
takings. and undertakings of that kind in the whole world, I do not think
that you will find any underteking which i3 more remunerative on the
basis of the whole capital that has been put into it, than the Indian Rail-
ways today. If we could be assured of investments in the future which
would be so good for India’'s interest as investment in the Railways have
been in the past, then we need fear very little from further capital ex-
penditure. But the position, I think, is that as regards Railway develop-
ment, the obvious opportunities are now exhausted, that there are no very
urgent needs for extension of Railways, and that, if we are considering
measures which will go to increase the economic productivity of the
country, we have got to look to other things, as well as the Railways. We
have certainly got to consider the question of road development in connec-
tion with the Railways and that is the position which I made clear in my
Budget speech.

This leads me to one other important matter which, I think, I must
mention. My Honourable friend, Dr. Ziauddin Ahmad, in speaking early
m the debate, asked what Government had done in order to improve the
chances of a rise in prices and a revival in économic activity. He quoted
to me my own speech at Ottawa and he asked me what I have done since
I came back to India to carry out what I then indicated as one of the mos
important purposes. Well, I must point out to him that in considering the
efteot of monetary policy on prices, that is to say, if one is aiming at
creating a rise in the general level of prices by monetary polisy, a conntry
in the position of India is not really able to give s lead. Our own
opportunity for influencing prices throughout the whole sterling area is 8
comparatively small one, and the lead in & policy of that kind must be
taken by the United Kingdom. But, in our own small way, we have
tried to do what we can in that direction by oreating conditions of chesP
money in this country, ang that is really the only way in which, at lesst
in my opinion, one can look for a sound process of . What
happens is this: if we can continve conditiotis of chesp money, then ihe
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first result is—and this has been pointed out by several speakers and I
entirely agree with their appreciation of the position—that other
opportunities for the investment of money being lacking, that money
flows first of all into Government securities. Then what, one hopes, will
bappen is that Government securities will gradually be pushed up to such
a high level that the ordinary investor will feel that investment in Govern-
meni securities at that level is no longer attractive and the overflow will
spill over and help to fing money for second class investments. Among
‘“‘second class investments’’ 1 would put mortgages, debentures of
industrial concerns, etc. The money, after having saturated the Govern-
ment security market, ought to flow over into investment in industrial
debentures. Those, again, should show a rise in prices until again it
bepomes unattractive for money to go into them at the prices they have
reached, and then the public becomes ready to take up ordinary
shares. Simultaneously with that, the improvement in the credit of the
industrial concernsg and the fact that cheap money makes it possible for
them to raise new loans at low rates of interest ought to operate as an
encouragement to undertake capital expenditure; and, once you start the
process of capital expenditure, then you are well on the way to an
mdustrial recovery. That, put very simply, is, as far as I can see the
gituation, the only sound way in which we can expect to get out of our
present troubles, and, therefore, although I agree with many of the
speakers who have said that cheap money is not expected by itself to bring
happiness to the community, nevertheless cheap money conditions ought
to create those conditiong which will lead to an industria] revival, and that
is why we wish to continue that policy and why we feel that the fact that
we have been able to stimulate a rise in Government securities is likely in
the long run to be of considerable benefit to the country.

There is a very great deal that I would like to deal with, but I think I
have already kept the House long enough and there will be other occasions
on which one can touch on many of the points that bave been raised. I
would, in the end, ask the House to take this view of the situation. The
difficulties, as I have said, that lie before us are very serious and in our
action we must keep that constantly in mind. But let us not forget that
there are encouraging features in the situation. This morning, in the course
of the debate, I noticed that my Honourable friend from Bombay, Mr. Mody,
was going to speak and I sent a note across to him and I asked lum to do
two things: ga) not to talk about my own complacency, and (b) to tell us
one or two of those stories which he is so good at telling. He went half-
way to satisfy the first condition and he entirely satisfied the Second.
(Laughter.) ~But, really I feel that we are not very far apart from Honour-
able Members opposite in this whole matter. I do feel that they agree with
us in pursuing a poliey of sound finance. I do feel that, although they can
criticise us on certain points, they nevertheless do not quarre] substantially
with the main line of the programme which I have put forward. They
recognise in fact that what they have to complain against is outside fate
rather than the present Government. They recognise that we must be
patient and wait till world conditions improve before we can safely relax
any part of the present strain. My friends in the European Group, I
know, are very anxious to see the income-tx_;x mquced. I would say to
them—please be patient, and if I may end with a lighter note, I would like
to read to them a note which was given to me by a very prominent bus.mees
man in New York who was lunching with me the other day. It is an
extract from s letter read by the Governor of the Hudson Bay Company
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at the annual meeting of that Company in London. The letter was from
a farmer or trader who was 1n debt to the Company: His words are
these :

‘I got you~ letter about what I owe. Now be pachant. I ain't forgot you.—Please
wait. en 1 bhave money, I will pay you. If this was the judgment day and
you was no more prepared to meet your Maker than I am to meet your account, you sure
would go to...... "

—a place which I cannot mention—

" “Trosting you will do this.” (Laughtaer.)

Now, 8ir, I certainly do not trust that my friend will do anything like
that, but I would ask him to be patient. We must be patient, and by
all means in the interva] of patience, let him criticise the Government a8
much as he can, let him spur them on to fresh efforte at retrenchment,
and if he can do so0, let him suggest other measures by which we can
preserve, with less burden on the country, that sound finance which I
believe he and all Members of this House wish to see preserved as much
a8 we do. (Applause.)

The Assembly then adjourned till Eleven of the Clock on Monday, the
6th March, 1988.
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